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Sabha, I am directed to enclose
herewith a copy of the Atomic
“Energy Bill, 1962, as pass¢d by
Lok Sabha at its sitting held on the
20th August, 1962.”

Sir, I lay a copy of each of the Bills
on the Table.

RESOLUTION RE INQUIRY ' INTO
OWNERSHIP IN NEWSPAPER
INDUSTRY—Continued

Mgr. CHAIRMAN: We will proceed
with The DMSTOSHIUN YN We  WRIR
having last time. Under Rule 142 of
the Rajya Sabha Rules, there is a
time-limit of half-an-hour for the
mover and the Minister concerned and
fifteen minutes each for the other
Members. Mr. Arora, who had not
finished his speech and had spoken for
ten minutes, may now continue,

Surt ARJUN ARORA (Uttar Pra-
desh): Mr. Chairman, Sir, while
moving this resolution on the 10th
August, I had submitted that the Press
Commission had pointed out the
dangers involved in the growth  of
monopoly in the ownership of press.
The Press Commission, as is well
known, submitted its Report in 1954
and warned the country about it.
Since then the situation has worsened.
Today the stranglehold of monopolies
over this important medium of mass
communication is much greater than
what the Press Commission had look-
ed into, 7

{THE DEpPUTY CHAIRMAN in the Chair]

The Press Registrar’s reporit for
1961 shows that chain groups and
multiple units command more than
30 per cent. of the total circulption of
all papers and periodicals in the coun-
try. As far as the press is concern-
ed, everyone knows that it is the daily
paper that is all important and not the
periodical and in the case of daily
papers the concentration is much big-
ger. The concentration of ownership
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of daily papers, which has greater
significance than common ownership
of periodicals and mixed sets of
journals i3 much greater ioday be-
cause 156 dailies in the country are
controlled by three categories of
monopoly-owners. They claim more
than 67 per cent. of the total circula-
tion of dailies in the country. The
chain groups and multiple units con-
trol 156 dailies in the country accord-
ing to the Press Registrar himself gnd
they control more than 67 per cent.
of the total circulation of dailies in
the country. The central feature of
concentration in the Indian press to-
day is that ten owners publish 36
Whies “win w Unvdndion ol mott Yiem
18 lakhs and control about 40 per
cent. of the rirculation of daily papers
in the country. Who are these 10
owners? These 10 owners are, 5
chains, 3 groups and 2 multiple units.
The Press Commission pointed out the
dangers involved. The Government
has not been unmindful of the dangers.
The spokesmen of the Government
have, time and again, during the
period since the submission of the
report of the Press Commission, point-
ed out the dangers of the growth of
monopolies in the ownership of the
press but they have done nothing.
Only this year, addressing the work-
ing journalists at Calcutta, the Law
Minister said: “A free press is one of
the pillars of democracy.” He also
said: “The greatest danger to a free
press was the emergence of monopolies
in the industry.” But the Law Minis-
ter did nothing. The Minister for In-
formation whose job probably it is to
look after the state of the press in the
country, has zlso not been unconscious
of this unhealthy growth. Speaking
in the Lok Sabha on May 29 he con-
ceded that there was a tendency to-
wards concentration of ownership of
the press in a few hands and promis-
ed a careful study. I am disappoint-
ed that after a careful study done by
such a high-powered body as the
Press Commission in 1954, our worthy
Minister for Information promises the
same 8 years later. It is of course a
a ticklish problem and requires con-
stant study. The Press Commission
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did not recommend the breaking up
of the monopolies. If recommended
the setting up of a  Press Council
which should keep a constant vigil on
the state of the press. Those recom-
mendations, though accepted by the
Government, have not yet been car-
ried out and the Minister. in the Lok
Sabha, on May 29, again promised a
careful study. In this country, the
danger to freedom of the press is real
and the monopolistic tendencies have
become sinister because of the direct
participation in the operations of the
newspaper industry by  industrial
magnates. I have referred to a few
monopolistic groups. Three of the
biggest of them are well-known names

—Birlas, Dalmias and Goenkas. Now
who are Birlas? The Birlas have
interests in sugar mills, jute  mills,

textile mills, investment corporation,
bank and what not.

Surr BHUPESH GUPTA (West
Bengal): But you have not said
about ...

Surt ARJUN ARORA: I will say

many things, even things which are
unsavoury to ‘you. Please have
patience. The House of Birlas, accord-
ing to one estimate, controls 60
directorships in different concerns.
The Dalmias control many more. The
Birlas are a top ‘industrial family of
the country and they have stakes in
managing agencies which are interest-
ed in industries whose capital runs
to more than Rs. 300 crores. They
control banks, insurance companies
and many more things and their
power over the press is utiliseq in
furthering the interests of these con-
cerns which bring them more and
more profits every year. The case of
Dalmia Jaing is similar. They control
sugar, cement, steel castings, machi-
nery parts, electricity, raw chemicals,
asbestos sheetings, stirrup pumps,
rubber sheets, vanaspati, soap, etc. It
is a long list. 'The Goenkas are ot
such big industrialists but their fusion
of interests with the Dalmias is
obvious. The gentleman who controls

the Goenka chain in the newspapers
is also the Chairman of the Punjab
National Bank controlled by the Dal-
mias. So the danger of merger of the
Goenka group and the Dalmia group
of newspapers is not a distant possi-
bility but a real danger and I shudder
to think of what will happen to our
press if these two powerful chains of
newspapers merge. A thing like that
tock place in Britain last year and
Mr. Macmillan quickly appointed a
five-man commission to go into it
According to information available,
the report of that Royal Commission
is expected shortly. In our counfry
this development has been taking
place. Our Ministers have been con-
scious of it. They have been men-
tioning it. The Prime Minister has
repeatedly mentioned it. Yet, the Gov-
ernment does nothing. The National
Herald, one great daily which
the capitalists of the country  have
not been able to grab, in April this
year, maintained that in this country
there is no law which imposes the re-
motest restraint on the ownership of
the press and it said: “It would be
folly for any parliamentary democracy
to allow itself to be thus imperialled.”
The crux of the newspaper industry,
as in any other country, is ownership.
The ownership of this important
medium of mass communication in
this country is much more dangerous
because we neither have television
nor have people in the country who
can afford to have radio sets. We do
not have any other method of mass
communication of any great signi-
ficance. Therefore, in an undevelop-
ed country like India, with vast possi-
bilities of expansion of every sort,
including the expansion of ownership,
the danger of concentration of owner-
ship of the press is a real one indeed.
The figures for readership nf some of
the newspapers during the last 20
years are available. Thevy have re-
peatedly been mentioned by the Press
Registrar, They show that the cir=
culation of newspapers controlled by
these monopolists, not only of the
newspaper industry but of many
other industries, has during the 15
vears of independence, multiplied
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many times. Thus we have allowed
these industrial magnates to control
a method of mass communication
which, according to everyone, has a
vast influence. The Law Minister unly
recently said: “The effect of the news-
papers was hypnotising” Now we
aim at building a socialistic society
and we allow the Birlas, Dalmias and
Goenkas to hypnotise our people. That
surely is not the way we can proceed.
The danger was voiced and brought
to the fore in his usual manner by
our Defence Minister, Shri Xrishna
Menon, who, speaking at Ernakulam
in May this year, said—I am reading
Afrom the report— r

“The growth of monopolies in
newspapers is a very important
problem which they have to face in
the democratic society of India to-
day.”

He further said that the lreates’s
«danger to the building up of a demo-
cratic society in India lay not in com-
munalism, but in the growth of mono-
polies and the concentration of eco-
nomic power in the hands of a Zew
individuals who appeared in several
incarnations as in the Hindu mytho-
logy of yore. So it is clear that we
are imperilling the very develupment
of the country by allowing this sort
of ownership of our newspaper indus-
try. The ugly features of this sort of
concentration have been obvious here,
In Delhi, two  metropolitan news-
papers have during the last few
months, been engaged in a ratewar,
cutting each other and trying to kill
each other in the process. The lot of
the working journalists is abvious.
The growth of these monopolies has
deprived the working journalists of
all initiative. Journalism from being
a mission, has become a profession in

this country, thanks to this large-
scale growth of ownership. Editors
have lost their initiative. The Press

Commission itself which had distin-
guished editors like Shri Chelapathi
Rao and our worthy colleague here,
Shri A. D. Mani, as members was it-
self conscious that this sort of owner-
-ship of newspapers by industrial

magnates was bound to lead to inter-
ference in policy matters and inter-
ference in the publication of news
and this was bound to make the cdi-
tor a minion in the hands of the
owners of jute mills and cement iac-
tories. That danger is there. The
Prime Minister himself has been con-
scious of it and he has been conscious
of it for some years. In 1957, in the
Lok Sabha he said:

“We talk of the freedom of the
press. What exactly does it mean?
I ask. So much freedom of the
press we have today. But the free-
dom only means suppression or lack
of suppression by  governmental

authority. When huge press chains
spring up, when practically the
press in India is controlled by three
or four groups of individuals, what
is that press?” )

May 1 ask, is it the freedom of the
press for the citizens of the country,
or is it the freedom of the press for
the Birlas, the Dalmias and the
Goenkas and their like? So that
danger is there and that danger goes
on increasing. Everyone in the coun-
try is conscious of it and I am amaz-
ed to find that the Government does
nothing in the matter, in spite of such
clear-cut observations by the Prime
Minister, by the Law Minister and, if
I may say so, by more than one In-
formation Minister. The press that
we have in this country today is more
engaged in the protection of the in-
terests of the industrialists’ world
than the interests of the socialist world
that we want to have in this country.
The dangers of monapoly are  very
clear. Henry Ford is reported to have
said that all his customers were free
to choose any colour for their cars
as long as it was black. He was
manufacturing only black cars, and
he, said his customers were free to
buy cars of any colour as long as it
was black. This is the sort of thing
that is happening. Today we in our
daily press are getting the version of
the black markets, whether we read
one paper or the other, The situa-
tion has deteriorated to such an ex-
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tent that even a paper lhike ‘The
Statesman’ recently pointed out in
March this year that choice was the
essence of freedom and ail media
of mass communication should be able
to provide it. But in this country, he
said we have chains of newspapers
which sing the same song. The step
that the Government should have
taken long ago, has not been taken.
And sometimes, hon. Ministers make
statements which seem to give the
impression that they do not take the
issue seriously. The Press Commis-
sion’s Report was submitted in April
1954. It was in the year of grace
1962, on July 19 at Hyderabaq that
Dr. Gopala Reddi, our Information
Minister, said:

“The recommendations of the
Press Commission with regard to
chain papers were not satisfactory.
The Commission had only suggested
that such a matter should Dbe
brought to the notice of the Press
Council.”

Even that little thing has not been
done by the Government and the In-
formation Minister says that that was
not enough, that was not satisfactory.
It appears that the Ministers them-
selves are afraid that even the In-
formation Minister may be blacked
out in the daily press, in case he
moved in the matter. 1 would urge
upon him to have a little more cour-
age and save the country from the
danger that the country is facing.

Surt BHUPESH GUPTA: Because
he knows that there was once a cam-
paign against Mr. Gadgil.

Surr ARJUN ARORA: The Informa-
tion Minister in the same speech at
Hvyderabad, said that the Government
expected that the Press Commission

would be set up in three or four
‘months.

Tue DEPUTY CHAIRMAN: Mr.
Arora, you have only two minutes
more.

Sarr ARJUN ARORA: I will take
only just five more minutes.

THEe DEPUTY CHAIRMAN:
had only half an hour.

You

Surt ARJUN ARORA: I will wind
up, Madam.

On the 19th July, he said that he
expected that a  Press Commission
would be set up in three or four
months. Looking through the records
I find that last year in November, the
then Information Minister said almost
the same thing. Still this period of
three or four months does not seem
to come to an end.

Madam, I have full faith in the
press. I do regard the press as a
very important institution. But I

would submit that the press has its
responsibility, and in the hands of jute
barons and cement barons, it is not
fulfilling that responsibility. The
Prime Minister. addressing the an-
niversarv of the Urdu paper ‘Sher-e-
Punjab’ said in March this year:

“While newspapers have full free-
dom of expression without any
pressure from the Government,
they should at the same time, not
slip and come under other pres-
sures.” ,

The fact is that today the bulk of the
newspapers have not only come under
other pressure but they are under
full control of people who do not
have a social point of view but only
their own individual acquisitive point
of view. The sort of enquiry that I
have demanded in the Resolution will
not be new. There are two varallells
of this kind in Britain and in the
United States of America. In Britain
there is the Royal Commission going
into the matter and in the United
States of America a Commitiee of
the House of Representatives is en-
gaged in a similar enquiry. These
are countries which are supposed to
be most devoted to the freedom of
the press and if they have Anti-Trust
IT.aws and if they have enquiries of
this type, there is every reason why
we should have it too. [ will not
take more time of the House but
would only submit that the Commit-
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tee envisaged in the Resolution may
enquire into the economic effects of
the industry, the safeguards necessary

for the workers and last but not least .

the consequences of this codncentra-
tion on the democratic way of life
which we cherish, Thank you

The question was propesed.

Tue DEPUTY CHAIRMAN! Mr.
Bhupesh Gupta, please do not exceed
fifteen minutes.

Surt BHUPESH GUPTA: It|is quite
clear., Of course, sometimes we com-
mit mistakes like other people do.

Madam, I am grateful and we are
all grateful to Shri Arora who has
given us the opportunity to discuss
this matter of vital importance for
the nation because we cannot think
of shaping our democracy much less
.developing it properly without going
into this question of the concentra-
tion of monopolistic elements &in the
sphere of the press. This is not the
first time that we are discussing if.
Indeed, we have done it earlier but
right in the beginning I must say
that this Government despite the re-
commendation of the Press Commis-
sion had been moving in this matter
in a very distressing way, with falter-
ing steps and it is quite clear that the
press barons do not control merely
the jute industry, the textile indus-
try, banking andg so on but they con-
trol powerful elements in the admi-
nistration of the Government. That
1s why things do not move. ©On the
one hand we have the journalists
pressing their demand for the diffu-
sion of ownership, for the appoint-
ment of so many commissions and so
on for taking measures to curb mono-
poly control, on the other hand, we
find the Government brushing aside
most of  their vital demands and
allowing the press barons to continue
to dominate the Indian press. This
is one of the greatest blows to our
democratic institutions. The danger
may not be apparent today in all its
ugly features but if this trend con-
“tinues to grow, nothing will be left

|

of democracy. To what kind of per-
verse lengths the press barons can go,
1 will give you an example. So many
things were said about the cartoon
but today the Hindusthan Times pub-
lishes the cartoon or the sketch of it
from the Swadhinata. They distort
the proceedings of Parliament, Mr.
Hiren Mookerjee's speech there in the
Lok Sabha and say that the Chinese
aggressors are being invited.

Sgrr A. B. VAJPAYEE (Uttar Pra-
desh): That is a matter of opinion.

Surt BHUPESH GUPTA: He should
have given the proper version of Mr.
Hiren Mookerjee’s speech and then
should have commented but nothing
of that kind has been done. It is for
the Lok Sabha and the Members of
the Lok Sabha to deal with this mat-
ter.

Surt AKBAR ALI KHAN (Andhra
Pradesh): Will the hon. Member
kindly bring the cartoon and give it
to us, Members of Parliament, so that
we can form our opinior and also
know . . .

Surt BHUPESH GUPTA: Mr. Akbar
Ali Khan should be the last person
to speak on the subject. He gave a
wrong opinion yesterday. . .

Surt A. B. VAJPAYEE: There is no
question. ‘

Sprt AKBAR ALI KHAN: I I am
convinced that I am wrong . . .

Surt BHUPESH GUPTA: You will
be convinced. You are ar honourable
man and. therefore, you will be con-
vinced. This is what they do.

I should now like to deal with some
aspects of the problem.

(Interruption)

I I were Mr. Akbar Ali Khan, then
because of the revelations made from
this side of the House, I would have
been blushing here all the time and
hung my head in utter shame.
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Surt ARJUN ARORA: Then you
will have to do it many a time.

Surt BHUPESH GUPTA:  Chapter
XVI of the Press Commission’s Report
deals with the gquestion of concentra-
tion of ownership in the press. It
shows that five owners controlled
twentynine papers at that time ac-
counting for 30'25 per cent. of the
total circulation and these owners
control newsprint, control advertise-
ment, control the financial houses and
conirol so many other things. Inter-
locking has taken place. The Press
Commission says that fifteen owners
control 54 newspapers with a  total
circulation of 501 per cent. of the
total circulation, of the readership
and some of these owners belong to
nine top families in India which con-
trol almost every branch of industry,
commerce, banking and so on. Such
is the concentration you can easily
see today. The Goenkas, the Dalmias
and the Birlas are the press barons
of the country; they control the
newspapers of the country; they de-
cide what should go for public en-
lightenment, which should be pub-
lished and which Minister should be
backed, which policy should be sup-
ported and which should be attacked
and which should be lauded to the
skies. Are we to submit to this kind
of thing if we at all wish well of our
democratic institutions? They have
no sentiment for democracy, these
tycoons of the press, these press
barons, who flourish on the sweat and
toil of the labour, who induige in pro-
fiteering, tax evasion, illegal trade,
trade in illegal bullion, blackmarket-
ing, who introduce bribery in every
walk of administration and public
life, degrade every system of public
life—they are today in control of the
newspapers and it is worse than in
the United States of America. The
Commission on the problem of the
press in the United States of Ame-
rica pointed out that fourteen owners
controlled twentyfive per cent. of the
total circulation but we have  here
fifteen owners, almost the same num-
ber, controlling twice as much circula-
tion, fifty per cent. This is the posi-

tion. Concentration of ownership is
the highest in India, is the highest in
the world. The American billionaires,
in the paradise of monopoly capital,
do not seem to do well in competition
with their counterpart tycoons here
as far as the press is concerned. This
is the position and this has to be
broken, you will agree. The approach
of these tycoons is very simple.

Surr LOKANATH MISRA (Orissa):
On a point of information. People
say that the Communist Party has
twentyfour papers. Is that correct?

Surr BHUPESH GUPTA: You want
to make a speech on the basis of a
point of order?

Sarr LOKANATH MISRA: I want
information.

SHrr AKBAR ALI KHAN: He has
taken it from you, Sir.

Surt BHUPESH GUPTA: Now
comes the approach to get advertise-
ments and readership. The approach
here is confined to sex and crime. Re-
cently, for example, they have been
publishing a smuggling case in Delhi
where one Kumari Usha Advani is
appearing as a witness. There you
find that the story is combined with
sex and crime. A picture 1s publish-
ed but when the workers go to court
to fight the employers or people go
to fight in their defence, in the de-
fence of democratic rights, the press
ignores them but Usha Advani with
all her stories gets covered in the press
and everything she says is reported
and her picture is also published. This
is our press. Now, therefore . . .

Surr A. B. VAJPAYEE: The mat-
ter is sub judice.

Surr BHUPESH GUPTA: I am not
saying anything. I am talking about
the Press. Mr. Vajpayee, you are
not a lawyer perhaps; I am one.

Surr A. B. VAJPAYEE: But you are
more a politician than a lawyer.

SHrr AKBAR ALI KHAN: You are
a bachelor also.
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Suri BHUPESH GUPTA: I was only
saying what the Press is publishing.
Perhaps Mr. Vajpayee would like to
read everything; many people do read
them. And that is why they publish
them. Now, the emphasis is on crime
and sex. They exploit communal
feelings. Whenever there is a com-
munal riot, you see how the Press
utilises it. I have seen it in West
Bengal. Whenever provincialism
comes up, the Press takes up the side
of provincialism, utilising and exploit-
ing it to push up its circulation. They
take up the side of parochialism and
utilise it to push up their circulation
and they make use of Chauvinism in
order to promote circulation. AIll
these make for the violation, degrada-
tion and annihilation of democracy.
We talk about national integration.
But how can we build up national
integration when the vehicle of public
opinion and enlightenment is left in
the hands of those who do not know
how to integrate anything except to
make money and strike against the
very fundamental tenets of national
unity and national integration and
who cater to the baser instincts of
the people, the sex and criminal
instincts, in order to flourish in
wealth, power and privilege? That
is the position we have today.

In the political field you saw what
happened in the Parliament elections
in North Bombay. The millionaire
Press came out, all together, to attack
India’s foreign policy. It was not a
question of the Defence Minister
alone. He was merely a target to
attack India’s foreign policy which we
all cherish as something very good
and which has brought prestige and
honour to our country. We all know
how the Indian Press controlled by
the millionaires tries to take the
nation into the cold war. It was not
a question of the Communist Party
or the Congress Party being attacked.
These people who gave money to the
Congress election funds, at the same
time instructed their newspapers In
Bombay to come out with violent
attacks against the Congress candi-
date in North Bombay Parliamentary
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elections and support the candidate
of the reactionary, counter-revolu-
tionary front. That is what we saw.
Therefore do not think that their
anti-democratic policies are confined
only to anti-Communism. It begins
with anti-Communism. Under the
bankrupt banner of anti-Communism
which is the Tbanner of the Indian
millionaire Press It is the beginning.
It strikes at the very fundamentals of
democracy and development. We have
seen how this Press attacks Pandit
Jawaharlal Nehru, Mr. Krishna Menon
and Mr. Malaviya—I am talking of
the Treasury Benches—and all pro-
gressive people on the other side and
on this side of the House. This is the
character of the Press. Not onty that;
they dismiss their own employees. An
Assistant Editor was dismissed  be-
cause he was on a special committee
which prepared on behalf of the
Journalists’ Federation the memoran-
dum for the Press Commission. We
all know  how Mr. Chalapathi Rau
and many other people had to suffer.
Now, when we come to the Thimayya
episode, the Press took the side of Mr.
Thimayya, not the side of the parlia-
mentary institutions and democracy.
It smuggled and stole the top secret
thing, published it in the newspapet
and then wanted to usher in an
attack against the Defence Minister
in order to bolster Thimayya and
the politics that he stood for.

Surt M. S. GURUPADA SWAMY
(Mysore): What is wrong there?
Nothing wrong.

Surt BHUPESH GUPTA: It is
wrong because here was a question of
parliamentary = democracy and the
Indian Press. If the Press permits it=
self to be the instrument of Mr.
Thimayya, it is our task to get up here
in this House to register our voice of
protest and call upon the Governmens
to do something about it.

Now, coming to the economic field,
the millionaire Press ig attacking the
public sector all the time. The mil-
lionaire Press, the Goenka, the Birla
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and the Dalmia Jain newspapers are
all the time carrying on attacks not
only against the Communist Party but
against public sector, public sector in
iron, public sector in everything. And
this Press, let it be recalled, came out
against the nationalisation of the air
companies, against the nationalisation
of life insurance companies. This is
the running theme of the Indian
Press in economic matters.

Wherever there is a dispute bet-
ween the workers and the employers,
this millionaire Press distorts the
news and is always on the side of the
employers even when the employees
in question are Pressmen themselves.
I know the tragedy of many well-
meaning democratically-mindedq jour-
nalists who had been trying to main-
tain the elementary freedom to write
what they like. Even to write about
their own cause, their own trade
union cause, they are not allowed;
the millionaire Press manacles them
and frustrates their efforts and de-
grades freedom in the very house
where freedom shoulq flourish, name-
ly, the printing house and Press estab-
lishments in the country.

Now, take the cultural life of the
people. You see the advertisements
of cabaret and all kinds of things and
fantastic articles are appearing on the
cultural life of the people. The crea-
tion of art by the peasants, the wor-
kers and the middle class people do
not find any reflection, or adequate
reflection in the millionaire Press. As
far as the cultural life is concerned,
this Press wants to convey the Wes-
tern culture; anyhow they are not
conscious that culture is the culture
of the people. You don’'t find any-
thing of the kind. Whatever they do,
they do so because otherwise nobody
will buy their papers. Their columns
are filled with perversities of all
kinds.

There is another thing. We find
that prosecution should have  been
started against the Ananda Bazar
Patrika Ltd. after an equiry into the

charge of blackmarketing newsprint.
But I have information that wires
have been pulled successtully and the
Government of India is irying to hush
up and the Government of West
Bengal is trying to hush up the pro-
secution against the Ananda Bazar
Patrika Ltd., Calcutta, for blackmar-
keting newsprint. The Goenkas, when
they wanted teleprinter facilities, im
violation of the Government’s own
policy, were given teleprinter facili-
ties. Take the P.T.I. Well, it is con-
centrated in the hands of a few,
whereas it should have been made
into a corporation; the people should
have got the control, the journalists
should have got the conirol. Coming
to news agencies, I know there is in
Delhi the Indian Press Agency run
by some people who support almost
all the progressive policies of Govern-
ment but do we hear anything about
it at all? Nobody hears anything
about it. But new news agencies are
being started by the small group of
millionaires. Therefore my suggestion
is, diffusion of control is urgently
needed. Nobody should be allowed
to hold more than 5 per cent of the
shares. The shares should go to the
journalists and others. It shouid go
to the public on the basis that no one
who has other interests in industries
over the value of Rs. 10 lakhs or so
should have anything to do with the
Press. Ownership should not be al-
lowed to such millionaires and rich
people. This is very very important.
Therefore I say that the Government
should move ‘in the matter. Govern~
ment is doing a disservice to the
country by submitting to the bullying
pressures and influences of these
Press barons.

I may tell you, Madam, that the
most fearsome control which the Press
barons have in our country is the
control that they have over some
Ministers of the Government. I do
not know how many Ministers they
control but in the Centre and in the
States they control a large number of
Ministers. If there is an enquiry and
if we are allowed to give evidence on
the understanding that nothing will
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be let out, that witnesses will be pro-
tected, I affirm before this House that
we are in a position to prove before
any tribunal that these Press barons
control many Ministers, some Minis-
ters in the Centre at least and many
Ministers *in the States. That is the
most dangerous development in ;our
political life. These people, the Mi-
nisters, are provoking the Press to
attack their colleagues in the Minis-
try, in the same party, and we have
known how this has been done. Be-
cause of these things democracy is
throttled and stifled and before it is
too late we must take measures be-
cause we must save democracy, demo-
cratise the Indian Press and liberate
it from the most corroding, vicious,
hateful control of the rotten, degrad-
ing multimillionaire class.
|

Tae DEPUTY CHAIRMAN: The

'House stands adjourned till 2.30 ».n.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half-past two of the clock, The
“Vice-CrAmRMAN (SHRr M. P, Bmar-
‘GAVA) in the Chair. ‘

T 3iterE At (fagre) © s
SRR Weled, WAl qrel mde
Sft TS EFeT AT 8, F swAT axfew
¥ 9w FYar § | (K a9 ¥ 7% weT
ST ST AR 8, 99 & fAd A
Sfaa @t ag ar fF § uF Qar yume
A & ot sefTs wEre 9% arer &,
T F A T A, M g
At a1 Mg q0G dE ¥, o
afas & wfas 59 7@ gT & o =g
TR & oaTT (e §, 97 7 39 §
drafasn & weter ¥ wed ¥ oy
TATSIH T FX foar o 1 afew
TN FT OF FET qOF TR Gy
AR AW T aF gER e

gy 2 oo o avg A T € AR
AR & 9% ¢ Hirefore I 99 @ 7
AT I AT FLS 7, S+ form ag
sedr § f ag S ST e Y 99
FaEr 7 famior gnm, fom & AT a0
F AN TG, IAH gAY Efem Y O
gRIT | & I &7 a1 %1 {5 ¥ qgaan
& =mean, ofFT o fegeam & W
qs a5 QAT &, S wEard F1OF
q9g a1 FX R aYE o H o gy
FISAT 8, 3T AT F faems aeqdsa
AR FH, FAAR F faars agA=q
AR 0 A 79 B @ a@ A
qfefeafa fergmam & ot & fF o)
HINTATE T ATST &Y, Fagt ATTAATE A7
HST 1 AT Fgl AT ATST FT
FET AT, ST AT A § AS A g
a1 G FATE A | 3T H 3T AT
@ W g 0T g &, /Y 99
A9 ¥ 9% H uF @ug fear A
g &, Sifw T & fad, 3 &
faa 'R gar<r AT #Y FreEE ¥ g
TGT AT & | T AE AT T Ay
gt e Sfear wMg 7 F amy
A 39 g9 § W 97 avfe 93 T8g
gt 3, T TG F WA [T B 8,
qr T Faerar § wiew A 99 §, 599
FAE@IAAE | TN HT T =Aaqr g, e
FY TGAAT §, TS FT TAGAAT &, 20T
FI FT TIAAT ——T FAY R A
ZaT EaAaT & A & F a8 SR
WEEE F T F oo § @ 2w
s gan; faeell § @t Ew waEw
Tte, S Agt A3 gU F, A7 Ay FEq
frprert 7, GYee frsTary &, sfe 97 §
Ty & | I FT W q@E AT T A
™ TE F A 3] F 97 32 @A
E—ag TR o o, st |
IR Jar A, 99 18 gty § 5 9
oWy o WY 2 dfsq oY
W awe & @y " eE f o
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[# o 9= AT
gak "R At wmw
TFRTCHE TrE §TSHTieaT ol Bt §
I O e D B
R 2 fF 9 AT &%
aw g | dfew  fewa R
#1 T TG T & | UF S § TS
am di9M 8, 98T UF WG VA
fafreex 8, sa#1 feva 2fed, aqr 99
a-—2rE, faear wda dfefae
AR~ TET SEHTRT FLT 4, IARI
FEma &1 OF F fag Igiv 39 weF
¥ a2 98 TWEEY ¥ Y9 F W9
geft #1 | IF WG #7 fgeaq 2faq,
a1 fr Ao & arew fafrec &,
gy gftam we & faav gsiAr S9
d—UF szWEada qw, st g\
FEX E—SBN T Foreerat wg, e
T@ Aq 3, dfgar 7, foomg & o\
forers 59, S FEmAY FT@ K, 39 Hfae-
foeel ¥ &g qWy F TLEEH =,
AT ot 3 UF wed agEsd

ot 59 fag (T9TF) T ATEE-
atsr g 1

A AT TSt F gerdard g )
A GATSETS & | HTaaTE HI qHSETR
¥ T T GRS §, § AL e |
7 ggdad 1 fawm ¥ a9 #%
w g |

Surr BHUPESH GUPTA: Only do
not become Birla-wadi

Sarr SHEEL BHADRA YAJEE:
That is your Government—Kerala
Government became Birla-wadi. I
know Birla went there to support

you. &Y zwfad 7 fagar#r A Adrar
HFaT § | FES WOAT T IAH AR
g7 @Fd § | gR ¥ iy qfeew o v

g At foam | A waE aEnsTErs
T Hfeww A F7 g e

Surr BHUPESH GUPTA® Mr Vice-
Chairman, I never said that he is a
follower of Birla. Please do not
misunderstand.

Surr SHEEL BHADRA YAJEE- 1
know your Government, your Kerala
Communist Government which help-
ed Birla and 1n return he helped your

party,

Sur1 BHUPESH GUPTA: You have
a liking for all these parties,

ot SE T 7 JY g TFTE
FY ForFTae T W@ AT | AT 0 g,
A9 AT F4 g, ar &L | Aty
qeiatfeat & a1 @ G F Ay
qriedt & e S &, ITFT AT T3AAT
fsd, I ag I qF FT W@, @A
ot &1 ®, Ffwe ol R,
fYo wHo o &T T | TF FT *qF U=
o o a;rr§o a’ﬁ'{g%ﬂ"{ﬁﬂ'aﬁaﬁ
FAT I ST FET g | AR WFTAAT
ORI &1 59 21, A1 TT¥ A1 7 8,
IR 98 WA= Fwe qf7ar fafads
1 g, TEadT 1 g1 a1 i< qare J9
FT g1, fomer Y g, TEEHr g
wrfgd | gk fag #g 3 AR
a2 fF ot A g e aref
FH9 g #R Iqwr uF &fF om o
78 & | iy s 3fad, Gt Y Feafaer
aref, frad agy & =L AR &7 43
gu &, «few e, saF o sram
g 7 zEr fREEr SAAT AT A
FL AFF & |

St wWA A} rer-fawar ¥
SHRTE—AYE |

ot SewE ATt SfFT AT
qref #Y Tag¥a1 T g 1 R/ fEY
qrf & S v, fafa w=im &1 aaFr
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AT QUTSTHOT TG FEAT | F A a8 A8
TR A1, gAIR s & %
qifed &, 3 HATT AATHN FHTHL FAIR
STHSATET TAFTI FT A0 FIA g HAIT
g ¥ Wy 7 T Figesd 9%
FQ g, AT qUTwATE F f@eTd AgR
3T & | wun F@r R T ga |
ITHT T THG 4 1 wiad 7w 1T
s § f& foav wa 99 &, 3T
TEAFT g1 | 1T g a4 a2 AW
& faam® FeH 37T gFq &, 991 f%
T9ET 39 TaF W, SF FAA Goo T
AT, FEAH AT gAIAT AR
#1 femad Staar 1 wars  fag G 4,
TS F AT OO AT AT
2 fear, o ad 2 faar AiX SEfraETd
F AR THERE #7 Jfw F o 9
3o UFE AT AT fawra aeT fm,
a9 g 399, orifa s\rg o ¥, fazar ¥
T HEeqq g 7 TG JOH! FAT GA
g7 cofas o=t ¥ Iedt a7 FHET @
v F gHAAT E, TR 3F TET &
TFTT FG HIT FH 7 G491 qeAT &
TIEl & afae g1 §, 27 g ;wig
fF 3 ar 7o = =g ag fa=
FWT ) 3 g7 GEET qENT I A
F1 I TG, T UF qlgen T9M 7
93 9% $31 g% g A7 frw avg & fgeua
F g, f@d & @y, gemtrE
T FT I & F2 @A | TG GF
ZRCAREA T #7 oo oY, S STEAT
g7 F ag7 FT T R TF T I |

q 3T G TG FT AIAIL TS
gu, TR NI 341 ¥ §eT U R
feae Sredt & Sredl <@ S A e
& Foof § HA@ATC FT AT, 978 8
fafenr weim & o1 = e @), @
d1 | g afed o aga s §, wnfE
oI ST g9 At #7 fmior #7 @
g, 99F g W UET qUIESH qA

|

FT @ &, oy gavsrars #1739
A A I9FT g ST |

guas & g 9 A amr @ E,
g% g sar @igaed dqre Ad
g T2 | TEET AW A4g & ganr
& f9aq o gwar € saEE]
geafan & gl & § 1 gAR
Rl A AT S owEdrY 989 2,
g qorfaat @ & g ¥ A T
YT § 3T AN ¥ Y Jaeda F7 ga%
SOET YU TEET § )\ T aars
7g 3t § % & 3w #rowend ¥ fag
AT ATSHAT AT &, SART T HwG
e ¥ A& g1 umar § W T & avorar
F fog sfaa argwea da< g@r &
Aty oy 9wq 2 f faaw o gam
2w 4 s &, g9 §, fafosr g2 §
IaFT Uy fFar s =g o
AL §HA TAT fFaT a1 IR AT |
g, T TFeEr At 7 @@ g MY
%9 T ¥ g9 ;@ § AT qIqAr F
fag o=gr  amgHse QAT T FE,
fora® ag a1 qUTSEATEY sTAEAT FY W
Y JA & T TIAT S | R gAY
Z a1 AT ferar H I8a gEn
w1 frar, @ S osSEr oW g,
3 ST @@ g AT SER SAra
arfas Fa9 fger % | gafag gar
qF AT T ST F S @I @
%, SEFT H AR qEAT FIGT § A
AT TR § FF0 5 a8 7@ 719 |
ST AT FESAIG A famarg | Jar fF
A4 € H Fg 5 gard awe
T3 T USIT-WRIISHN, STATETT #1997
FT @H FT AT, AEH T a7
g A w1 TEEE T #7 famr @
AT afasy {7 A w19 IwSraE
FIT | WX G 3T qE I IIq AL
FLA &, AV I | GATIAIR T TATIEAT
TEl & aFdr g | xafad @ § arsr



3157 Inquiry into ownership [ RAJYA SABHA ] in newspaper industry 3158

[5 afrerrs amsi])
¥ fg o=agr amAvew e & fag
gh gofant & @i Tal &1 ag-
FIT FI AT AMCEA |

gAR [y H M ITEET TR
FT &, T I TE A IETHT ST #T
farrar @ &, f9ad smser & faears
TET AT GHT a1 & | qSreiy
qrfasy & faems swER 3@
gsiafaat & s@ § foedy & @y g
o< facen off N1 wEE™d gWT W
7Y€ ¥ 9 faFmaa @ 8 5 IRa §
qrafasy &Y Sew@ d8 & | gHIR
7l S gaT@aTd & S AT F 9aiea-
LT FEA & TG T o A TEISAIE
TTET FT TG ARY &, IV AN AT A
gt 3 f garR agt St eren, fawen
T qHo o I §, T 7L §, gE
g

=it gl sae fog (fagm)
5T =i ST araa #i faAarsy
#1 f 36§ i 4§ 7

s siowE QT ¢ S @4fET &
HTAY a1 8, 98 AT F fagers § )
F gatedy @R 99 T SeF ATRd & |
T wgd & {5 fpema, Aagy, e, fasar
T F1 IF g0 Aifgd | W oA &
oee g foF & W T § FETSEE TG
qRT & | 39 gEiSETe fadnt dwn
& qIE T F IR TG g AT 39F
afd & grafasy & fa=ms aw g
@ § | zafea ag s § o
gN W § EIGAE A TOAT FEAT
IR &, Tu-ATg Auf o S gy | H
g frar &, faator &1 & fear &
1T 1 T &, IS T AN &eH FEAT
ey § | T aml & g § 9w §
ez § W ffer mig g faas
<wfd & sar ¥ sOer a1 hAn @

g AR AT ¥ feers armEe AR
FW § | oy @y w=0 g f5 o
SEITT §F qUT G & g A € fw
T FEAT FT Teq & ofog AT FHT
F &A1 ST F1Ed, ITHT GHT R 7T AT
T AifEr | T AR ¥ U ey 693
qEFAT &, T FF TG FT BAAT F GFAT
g fF frgar qomasn @ awg & Set
F1 feam s, fomar asEsTr fFan
ST | §9 TG FT a7 HT BEAT ST
gISEl & WIY F FHA FT TFar 8
fe s oA £ & AR g
o Frr Tbgx A @ ¢ F 5 0w 9%
#18 avl A T FAT AT AR
g | # O gre¥ & WeAT 6eE °, §UHT
§ AR " wAT S, S I 99y
agi X d &, FgW & T 37 ferw
ar feaard #IT g6 0T B AN A |
TIFTT FT 39 q<g & Y&ard &1 qE
§ #1% gor g T g | wEr
F( AAT FH I § T FF 3T AT
ST | wrfae S T i AT AT i o
Hram Fr Afgar g9 7T A 38 aR
§ o w39 IowT g fF 99 mow agi
fora® ¥ 97 &, ww uafewat § fafer
T &, ST q9 FT ALEFT w7 famqr
2| T aRE ¥ guR 3w o ag s
Weg ¥ §ex gl ST AEd, anfE [
#§ cerfaer & fag, T & fag sfew
TRHEST TAR & qOF |

3T TRl ¥ g ¥ BT gEqTT &7
agfew & wwdw 5 §

Sert A. D, MANI (Madhya Pra-
desh): Mr, Vice-Chairman, I listened
with great interest to the forceful
statement of his case which Mr. Arora
made this morning. I would like to
say tnat I would extend my qualified
support to this Resolution. When I
say qualified support, 1 feel that the
Resolution might have been different-
lv worded and might have included
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a paragraph on the methods by which
we might strengthen the small and
medium-size newspapers.

Surt BHUPESH GUPTA: Move an
amendment. With the permission of
the Chair you can move an amend-
ment.

Surr A. D. MANI: If I had had the
time, I would have given an amend-
ment, I was told that the time for
giving an amendment was past. I
would consider the Leader of the Op-

position’s suggestion that I might.
move an amendment on the floor of
the House,

Mr. Vice-Chairman, my support of
the Resolution would not be on the
lines of the arguments of the Mover
of the Resolution. There is certainly
a danger today of monopoly, and the
danger is not on account of the own-
ership but on account of the finances
and resources which these big news-
papers have ang which are used for
the development and promotion of
the regional press. Recently the big
newspapers have entered the langu-
age newspapers’ field, and one news-
paper is being published in Bombay
with eight pages at 8 or 9 naye Paise
per copy which is really affecting the
circulation of smaller regional dailies
published in the same language. The
kind of monopoly which the United
Kingdom Royal Commission feareg is
now taking place in India, and for
that reason I would Ilike that the
smaller newspapers must be streng-
thened.

The Mover of the Resolution refer-
red to the structure of ownership in
the newspaper industry. I happened
to be a member of the Press Com-
mission and we discussed this matter
at length. If my memory ik not
wrong, we discussed the question of
suggesting a legislation to change the
structure and nature of ownersHip of
newspapers, We discussed the matter
for five long days, and we came to
the conclusion that any amendment

!

of the existing laws would infringe
the provisions of the articles of the
Constitution, I may briefly explain
why we felt that there were serious
constitutional difficulties in the way
of our changing the ownership of
newspapers. Under article 19 of the
Constitution we have the right to
freedom of expression. That freedom
of expression includes the freedom
for Mr. Dalmia. Mr. Dalmia cannot
be excluded from the benefits of that
freedom. If 3 newspaper owner want-
ed to start a newspaper to propagate
his ideas on vivisection or vaccination
and was prepared to spend lakhs of
rupees for that purpose, on what
ground can we object to that? It was
on that ground we felt that we could
not suggest any alteration or changes
in the structure of ownership of
newspapers, Therefore, you will find
that in the Press Commission we had
broadly restated the position as it ob-
tained at that time in the newspaper
industry. We did not express any
categorical opinion against multiple
units of good newspapers, If you go
through the Press Commission’s re-
port, you will fing that all that we
said in those recommendations of ours
was that every newspaper must have
separate accounts so that the workers
are not denied the benefit of bonus
by one prosperous unit utilising its
profit to expand its activities or to
meet the losses on newly started units,
I still think that the Company Law
ig capable of modification without any
infringement of the Constitution to
permit at least newspaper concerns
to have separate accounts and sepa-
rate ownership for newspapers. This
is the line on which the Government
should start thinking and if it is pos-
sible to enact legislation on this sub-
ject, it will be welcomed by news-
papers.

|

Another recommendation that we
made was the Price Page Schedule.
The Price Page Schedule has beenr
declared as unconstitutional by a re-
cent judgment of the Supreme Court,
ang today the regional language news-
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papers are facing a very fierce com-
petition from these big newspaper in-
terests which have got the finance,
capital, influence and resources to
push up their sale and sell the news-
paper at a very inexpensive price 1n
order to compete with the regional
dailies. Both Mr. Bhupesh Gupta and
Mr. Arora referred to the nature gf
ownership of newspapers, I know
that Mr. Bhupesh Gupta would ex-
claim that my statement of facts is
wrong, but I must say as a newspaper-
man of long standing in this country
that in regard to the presentation of
news and views, on account ot the re-
sources that they command, the big-
ger newspapers have given a very
good standard of performance, That
also was the opinion of the Press
Commission, I could quote para-
graphs to show that we also came
to the conclusion that the'big news-
papers are very fair in regard to the
presentation of news.

SHrr BHUPESH GUPTA: My crit-
icism was not on the details but
against the approach.

Surr A D. MANI: The Press Com-
mission also said that while these
newspapers were very fair and accu-
rate in the presentation of news, they
lacked a social purpose. That was
their conclusion. Sir, in regard to the
presentation of news ang views, it is
surprising that Mr, Bhupesh Gupta
and Mr. Vajpayee get the largest
publicity in these big newspapers.
Whenever Mr., Bhupesh Gupta makes
a speech, he gets a much better cover-
age than any member of the Govern-
ment.

Surt BHUPESH GUPTA: I am very
sorry if Mr, Mani is not being giver
publicity. He controls
where he can get publicity. Some-
thing should be done. Mr. Birla must
do something.

Surr A. D. MANI:
saying is that in regard to the pre-
gsentation of news and views, they

one paper -

All that I am-

have got better resources, They can
pay the correspondents better. They
have got the newsprint and they have
got the advertisements to publish all
the things that are necessary to sell
a newspaper.

Surt BHUPESH GUPTA: How
much Mr. Tushar Kanti Ghosh gets
and what does he write? Has he
ever written one thing in the editor:al
column?

Surt A. D. MANI: 1 am coming to
the point. Where the big newspapers
have failed is, they have not brought
into existence a trained, independent
editor class, Unfortunately, in these
big newspapers, the editor does not
have the freedom of opinion, the
freedom to order the operations of
the paper as he likes. (Interruption)
I do not want to be interrupted be-
cause my time is limited.

Surr BHUPESH GUPTA: But some
of those editors do not write at all,
people like Mr, Ashok Sarkar or
Mr, Tushar Kanti Ghosh.

Surr A. D. MANI: The newspapers
do not have a particular social pur-
pose. As the Press Commission poiut-
ed out, they were lacking in their
approach to the problems of the day.
It is true that the big newspapers
have been influenced in only one
sphere and that is in the realm of
foreign affairs, thanks to the extensive
contacts that their special correspend-
ents have with members of the Gov-
ernments on the other side, I think
somebody said on this side that the
members of Government dig like the
big newspapers. As a newspaper-
man, I may say that the Ministers on
that side would like to see their
photographs published in ‘The States-
man’, ‘The Times of India’ and ‘The
Hindustan Times’, but may not attach
the same importance if they are pub-
man’, The Times of India’ and ‘The
Swadhinatha’. I mean, the approach
of the Government, therefore, is in

A
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favour of the newspaper which rend-
ers them service.

(Interruption)

) Sir, as my time is limited, I would
like to go on

SHRr BHUPESH GUPTA: Mr. Mani,
n§ake a good speech and give a good
picture of yourself

SHRt A. D. MANI: I will certainly
do it, ‘The Swadhinatha’ may not
publish it J

'SHR.I BHUPESH GUPTA: Not the
rightist speech. ‘

+

_ SHRr A. D. MANI: I have said early
In my gspeech that the best way of
’f)reaking the monopoly of newspapers
is to help the small and medium-sized
newspapers in the country. The Press
CqmmissiOn recommended the esta-
lelShInent of a Press Council to go
into the question of monopoly but
there is no Press Council in existence
now, and it may not be feasible for
us to think in terms of a Press Coun-
cil untii the Government and the
affecteq parties come to some agree-
ment as to what the Press Council
should be. I think the newspapers
and the Government can set up an
Institute of Public Opinion or an In-
stitute of Newspaper Opinion which
will publish annually a statement on
the performance of the press, If there
has been gross suppression of news as
there was in the case of Mr. V. K.
Krishha Menon’s election in North
Bombay in the big newspapers of
India, that should merit attention in
a report which is published by the
Institnie of Newspaper Opinion. And
I can tell you that newspapers are
afraid of criticism. If they point qut
others’ deficiencies, their circulation is
affected, their standing with the ad-
vertisers is affected, and that would
be the best corrective for the misuse
of the enormous powers which these
big owners wield.

[

|

Sar1  BHUPESH GUPTA: These
people

Suart A, D. MANI: The second sug-
gestion that I would like to make for
breaking the monopoly of newspapers
is in regard to small newspapers, that
is to say, newspapers with a circula-
tion of less than fifteen thousand—that
would be my criterion for defining a
small newspaper—and for newspapers
of that size, the newsprint should he
available at cost without duty. I
mean, that is the only way in which
you can help the small and medium-
sized regional newspapers. I would
alspo like that in regard tp the pur.
chase of machinery, the machinery
shoulg be available without duty,
That is a kind of assistance which we
give to newspapers to exist in thig
country. It is not subsidy because
subsidy means choosing a newspaper
for preferential treatment in return
for some consideration and so on.
When once it is laid down as a policy
that newspapers with a circulation of
less than fifteen thousand should gZet
al] these benefits, the smaller regional
and provincial units will be streng-
thened.

Sir, I would like to mention that
there is one other direction in which
the Government can help the small
hewspaper and that is in respect of
advertisements. Though it is denied
On the floor of the House that politi-
cal considerations do not play a part
in influencing the Government for
giving advertisements from Govern-
Mment agencies, I can say from per-
sonal knowledge—I cannot prove by
documents and so on—that the Gov-
ernment of India does have, at least
in the case of certain newspapery,
Dolitical predilections. The Home
Ministry, for example, is the autho.
rity which advises the Union Public
Service Commission, one of the major
Government advertisers, in regard to
the manner in which Government
advertisements should be placed. The
Union Public Service Commission doeg
not have any autonomy in thig
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matter. The matter is referred to the
Home Ministry and the Home Minis-
try hae the final word on the sub-
ject. I would like . . .

Surt BHUPESH GUPTA: Just a
word. ‘The Jan Sewak’, organ of the
West Bengal Congress Party, gets
U.P.S.C. advertisements, and no other
language paper gets them,

Surt A. D. MANL: I know, I was
just mentioning this. I can gquote
many other cases where newspapers
which happen to belong to the Con-
gress Party and which da nat have
the requisite circulation to deserve
the Union Public Service Commis-
sion’s advertisements, have been plac-
ed on the advertising list on the ad-
vice of the Home Ministry. When we
rake up the matter of advertising . . .

Surt SHEEL. BHADRA YAJEE:
‘What is the harm.

Surr A. D. MANI: I am coming to
it. I am talking about the regional
newspapers of first class. What I
would like the Government to do is
to advertise at a higher rate in the
smaller regional newspapers irres-
pective of the political affiliations that
they have, so that we can have or-
gans of news in the various States
putting forward points of view differ-
ent from those of the big business
interests.

Sir, I do not know whether the
Government would agree to the sug-
gestion made about advertising be-
cause as far as advertising is con-
cerned, the pathology of the wvarious
Governments has been to regard
advertisements as patronage and not
as a commercial transaction.

Sir, the greatest danger today to
the press and particularly the small
regional newspapers is not monopoly
or the fact that certain newspapers
are owned by big business intorests
but the fact that these small regional
newspapers are subjected to steady

coercive pressure from the State
Governments. That is a fact which is
very well known, Any person

SHrt SHEELL. BHADRA YAJEE:
You advocated their case, You were
the Chairman of the P.T.I. You re-
presented it. It is also a fact that the-
P.T.I. news agency is manned by all
big press magnates.

Surt A. D. MANI: No, no. The
P.T.I. has nothing to do with *he big
newspapers. The State Governnients
exercise a good deal of pressure on
the smaller newspapers. I would like
some protection to be given to them,
and the only manner in which pro-
tection can be given is {o strengthen-
their economy and their finances.

As far as the Resolution is concern-
ed. I would like an enquiry to be
conducted immediately. There is
certainly a danger and that danger
is in the direction of the extinction.
of the smaller newspapers. That
was the purpose for which the United
Kingdom Royal Commission was ap-
pointed, But what manner of enquiry
should be conducted is g question on
which some more thought should be-
given, The newspaper organisations.
would like to place their points of view
they would like to be associated’
with this enquiry. And it is for that
reason I say that my support to the-
Mover’s Resolution is of a qualified’
nature.

Tae VICE-CHAIRMAN (Surr M. P.
BuARrGavA): Mr, Samuel.

Surr BHUPESH GUPTA: Now, we
have another journalist supporting
him.

Sgrt M. H, SAMUEL (Andhra Pra-
desh): I promise Mr. Bhupesh Gupta
that I shall not enter into polemics
ag he has done and the preceding
speaker has done.

Sir, the preceding speaker brought
in a number of points of view which
might very well be regarded as the
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points of view of persons in charge
of newspapers, having chains. I did not
hear much of his speech. I came, un-
fortunately, a little late and there-
fore I am not in a position {o refer
to the points that he made, ard that
gives me also an opportunity to re-
deem my promise to Mr, Bhupesh
Gupta not to be polemic. I shall
rather confine myself to dealing with
the Resolution under discussion, main-
ly on its merits. I shall try t3 be as
objective as possible, confining myself
strictly to the ambit of the Resolu-
tion. Sir, Lord Beaverbrook
3 pM D
once said. “I run my news-
papers purely for making propa-
ganda, and not for any other
motive”. Lord Beaverbrook made
this statement in his evidence
before the Royal Commission gn the
press. He is an important newspaper
magnate in England exercising a great
deal of influence on public op:nion
in the country, had considerable in-
fluence in the higher echelons of the
administration, was supposed {o have
been a friend of Sir Winston Chur-
chill—I do not know now—even at
one time advocated a policy of getting
friendly with Hitler during the War.
He did not care very much for money,
as he said, but owing to the propa-
ganda that he conducted in his news-
papers, money flowed in as a matter of
course. He was interested in advo-
cacy, not in dividends. Now I just
want the House to consider, it a man
like that, with such angle, with such
purpose, with such motive, were to
be in control of & chain of news-
papers, or had a monopoly in the
purveyance of news, what would be
the result? ‘

" To give a contrasting picture about
the idea of propaganda, I would like
to refer to what the Press Commission
thasg said about propaganda in its re-

port. It says: ] l

“To begin with, news and views,
which newspapers sell, serve not
only an informative aspect, but also
an educational and a propagandist

626 RS—6,

aspect. They influence opinion,
conduct, and action; and this is
done not only in the political but
also in the social, economic and
cultural fields. Just as the public
have a vita] interest in the purity
of their water supply, so have they
an equally vital interest in the ac-
curate presentation of news nad
fair presentation of views, In
other words, the news ang views
which newspapers purvey, carry
with them a vita]l] public interest
that needs to be safeguarded” -

Now that is the idea with which I
agree, the idea of the Press Cnmmis-
sion in regard to propaganda, gnd it °
is very necessary, very vital for us, ,
that our newspapers and other agenc-
ies which purvey views and news:
should strictly and very prudently
observe a certain objectivity and not
indulge in propaganda that is preju-
dicial to the interests of the commu-
nity at large, )

I want this House to think about
this matter, as I said, because if a
person like Lord Beaverbrook ogwns &
chain of newspapers, what would be the
result? I want the House to consider
it because in this country, even if’
we do not have Beaverbrooks at the ~
moment, we may have some in fu-
ture, and this is very important. &

SHr1 ARJUN ARORA:
Thompson is a frequent
this country.

Mr. Roy
visitor to

Surt BHUPESH GUPTA: We have
minjature Beaverbrooks,

Surt M. H SAMUEL: Today news-
papers make money; at the same time
they indulge in propaganda. The
Press Registrar’s Report for 1961.
gives chains, groups and multiple
units, which my friend Mr. Arjun
Arora, has quoted to you, and I shall
not go into them again. But it is
worth recording the number of such .
chain newspapers ang their circula-
tion., One point that he failed 1o
mention was that my friend, Mr.
Bhupesh Gupta’s political party con-
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[Shri M. H. Samuel.]
ducts as many as 24 newspapers, ac-
cording to the Press Registrar’s re-
port.

Surr BHUPESH GUPTA: But what
is the circulation?

Suprr M. H. SAMUEL: I have not
got the time for it.

Sur1t BHUPESH GUPTA: I will pro-
vide you the time.

Sart M. H. SAMUEL: Then the
Express Group conducts 18 news-
papers with about 8,00,000 circulation.
The Bennett Coleman group publishes
about 11 newspapers with about
6,00,000 circulation, There is nothing
fresh I am giving here.

(Interruptions)
I have taken it from the Press Re-
gistrar’s report. The ‘Hindustan

Times’ and its allied concerns pub-
lish about 12 newspapers with about
23 lakh circulation, and so on. Now
here is a point I would like to make
in regard to the chains owned by in-
dividuals and the chains owned by
political parties. To some extent it
seems to me that it is legitimate for
a political party to have newspapers.

Smrr A. D, MANI;
mate'?

Why ‘legiti-

Surr BHUPESH GUPTA: Because
they want to make out news.

Sarr M. H. SAMUEL: From the
propaganda point of view I am talk-
ing. Propaganda is the theme of
mmy speech. (Interruptions.) Can
there be a difference between the
ownership of chaing by political part-
{es and the ownership of chains by
private individuals, industrialists,
businessmen or others? It js g point
that needs to be gone into.

Surt BHUPESH GUPTA: In the
case of political parties there is no
such monopoly at all

Surr SHEEL: BHADRA YAJEE:
You must judge the parties also. The
papers of parties believing in social-
ism cannot be charged as monopolies
and they cannot come under the defi-
nition of monopolist press or capitalist
press.

Sart BHUPESH GUPTA: If I own
a paper or, as is the case, my party
owns a paper in West Bengal, T am
not g monopolist. I do not earn
even Rs. 200,

Sart M. H, SAMUEL: I am not at
all concerned with what Mr. Gupta
and Mr, Yajee are exchanging bet-
ween themselves.  (Interruption.)
Let me go on with my speech. Now
the Registrar of Newspapers in the
Introduction to his report for 1961 . .

(Interruptions)

Surt SHEEL BHADRA YAJEE: The
papers run by Goenkas and Birlas
and S. P. Jains are advocating capi-
talism,

AN Hon. MEMBER: Is he advocat-
ing capitalism?

Surr SHEEL. BHADRA YAJEE:
Yes, he is advocating capitalism, it
seems; they are monopolists.

Surr M. H. SAMUEL: I do not ad-
vocate them at all. As you listen to
my speech and as I develop my
argument . .

Surr SHEEL: BHADRA YAJEE:
Your sermon is not going to be heard
because you are blowing both hot
and cold.

Surr M. H. SAMUEL: .
you will find that I am entirely witlr
you on that,

.Smu SHEEL BHADRA YAJEE: All
right, I shall not interrupt.

Surt1 M H. SAMUEL: Now I would
quote from a paragraph in the Intro-
duction to the Report of the Regis—
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rsf of Mewspapers for the year
3961 in regard to these momapolies
.and chains:

“As for the 4rend fowards com-
.mon ownership of newspapers,
.there was .an inrrease in the num-
ber of chains and greups as well
.33 in the number of papers con-
trolled by them ang in their ecircu-
Hation. The nmmber of muitiple
wnits remained the same and the
number of papers belonging to
‘them declined, “but their circula-
tion increased, The increase in the
number of chains and groups was
due to the addition of newspapers
{0 -existing mnewspaper establish-
ments and not because anv com-

' pletaly new chain or group came
into existencd. Anofher notable
point in this connection is that
while «chains, groups and multiple

' mnits have been expanding and
claiming a higher circulation, there
has been no buying up of any
papers by the owners of these
combines, The expansion has been
of their own establishments and
not through the acquisition of other
independent concerns or combines”.

But who knows, before long the
thirst for propaganda on the pant of
the newspaper-owners and their
greed for monmey will probably per-
suade them to buy and acquire exist-
ing newspapers or found new ones
to serve their purposes. To my mind,
Jooking at it rather closely and ob-
jeotively—perhaps some of my
friends here might disagree with
me—I] do not find today, in the strict-
est sense of the term, monopolists in
the newspaver world (Interruptions)
But I do find trends towards it, and
I want the Government, I want the
countrv tn gua-d against those trends,
correct the trends and deter mono-
polies taking shape.

Sarr ANUP SINGH: Has the trend
gone too far, or is it just at the be-
ginning?

Surt M. H. SAMUTRL: The very fact
that chains have taken place, have

formed themselves, is itself a very
|

manifest trend towardg monopolies,
and unless we take steps

Surt BHUPESH GUPTA: If three
or four houses between them control
a chain and account for a larger part
of the circulation, then what do you
call 1t? Is it not monopoly well
developed and manifested?

Sart M, H. SAMUEL: There are
equally three or four other houses
purveying information in their own
way, countering in the same field. A
monopoly has to be differently un-
derstood, and I say that if this trend
continues and monopolies come into
existence, that is a danger to the
couniry. It is a danger of which we
must take note immediately. It is a
poison to the body politic in the
country, It is a danger to the infant
of democracy that we are nurturing

in our country. I repeat, we must
guard against these trends.
Sir, Britain appointed a Royal

Commission to go into the state of
the press in 1947. 1 would hke to
quote one of the terms of reference of
this Royal Commission in order to
explain the danger of these irenas.
This is what one of their terms of
reference says:—

“That, having regard to the in-
creasing public concern at the
growth of monopolistic tendencies
in the control of the Press and
with the object of furthering the
free expression of opinion through
the Press and the greatest practi-
cable accuracy in the presenta‘ion
of news this House considers that
a Royal Commission should be ap-
pointed to inquire into the finance,
control, management and owner-

ship of the Press”.

Here, again, I want to emphasise the
trend towards monopolistic tendency.

Sarr A. D. MANI: There is only
a trend and there is no danger
according to you.

+ ~
ER)

Surt M H SAMUEL: Trend itself
is a danger,
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Surt ARJUN ARORA:
gerous thing.

It is a dan-

Sert M. H. SAMUEL: And mono-
poly is a still greater danger, The
Royal Commission had found such
trends in the British press at that
time. It has appointed another Com-
mission recently whose report is stil!
awaited. Now, our Press Commission
also saw in 1954 a similay danger
and spoke about the potentialities ot
the concentration of ownership in
India. I need not go into the chapter
angd verse of it. You can find it at
page 281 of its report,

Sir, it is important that we should
examine these trends and tendencies
towards concentration of ownership
because, ag I said, it has dangerous
implications to the body politic of
democracy in our country, it is almost
poisonous to a healthy public life.
To the newspaper industry itself, its
results can be very grave and
menacing. I shall enumerate soine
of these results which I have noted
down. As a result of these moncpo-
listic trends, the number of news-
paper will tend to become less and less
and go into fewer and fewer languages
There is a danger of uniformity or
regimentation of news and views.
There is a danger of suppression of
opinion and news. Independence of
journalists will be threatened. The
calibre of editors will be undermined.
It will result in the boosting of the
proprietors, their points of view and
their interests It will result in the
transfer of editorial control to the
management and sub-version of the
traditions of journalistic objectivity
and high standards of journalism.
Finally, it will endanger ghe free-
dom of the press and the welfare of
the State,

The owner's control over news-
papers can be proper or improper.
It it is improper, it is going to be
dangerous. As I said, at this moment
the state of the press in the country,
to my mind, from the professional
point of view—I am not going into
the business point of view—is very

assuring but we must be on the
guard. Our journalism still retains
something of that objectivity that we
have been used to. I think our boys
up there have been doing excellent
work and during the last ten years
journalism in the country has taken
a shape which is both adorning and
affluent{ You see the daily news-
papers in Delhi, They are far better
than anv around the world., Even a
newspaper magnate like Thompson,
who has now become almost the
largest owner of newspapers in the
world, paid a tribute to the quality
of our journalism,

Sert BHUPESH GUPTA: Is it a
compliment or something else?

THE VICE -CHAIRMAN (Sur1 M. P.
Buargava): You' time is over. You
should wind up now.

Surr M. H. SAMUEL: Since I am
being rusheq I will come to the con-
clusion. The Press Commission was
appointed in 1952. Its terms of refe-
rence also pointed to these trends
towards monopolies, It recommend-
ed the formation of a Press Council
to safeguard the interest of journal-
ists and also to see that these mono-
polist trends do not become danger-
ous. What I am asking for is noth-
ing more than what the Press Com-
mission asked for, to see that these
trends do not develop into monopol-
ies in the country, and that this Press
Counci] is appointed,

Sgrr M @ GURUPADA SWAMY:
Mr, Vice-Chairman, Sir, many hon.
Members who participated in the de-
h-tr An the Resolution expressed
their opinion with regard to the pre-
vailing danger to the press. Perhaps
the House will do well to know some
thing about the press in the past be-
fore we analyse the state of the
pPress at present.

Sir, you know that before inde-
Pendence the Indian press had a glo-
rious past and a rich tradition and
most of the people were motivated by
a very high desire, a laudable pur-
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pose to serve the people, the nation,
freedom and democracy. Perhaps
that phase is over. Soon after in-
dependence a new danger emerged to
Indian Press, the danger of com-
mercialism as a result of which the
high standard of journalism and pub-
lic interest were set off.

Sir, when we talk of the press, we
must always remember that the press
should have a motive, a purpose.
Normally, motives may be more than
one, Purpose may be always mixed
up. But a nationa] press is and al-
ways should be motivated by a spirit
of missionary endeavour which was
there in the past. Today there are
many papers and many presses gnd to
me they look more like commercial
concerns than national properties or
national institutions.

Many hon, Members have pointed
out that monopolies have grown in
the recent past. That is very true.
To me the state of affairs obtaining
in the press appears to be partisan
and irresponsible. It is partisan be-
cause so many industrialists have
come to own papers so that they
could exploit the paper for their own
ends, to promote their own political
views. This dangerous tendency has
increased, Mr. Bhupesh Gupta took
pains to suggest how bhig people in
industrial concerns and combines
have taken so much of interest in
developing their own press in the
country, That is true. I said in the
beginning that most of the Indian
press is to-day partisan. It is capi-
talist-oriented. Many of the big
business concerns and big business
houses have been controlling various
dailies, weeklies and periodicalz. and
the control is increasing, ownership
is expanding and they have been
starting chains of newspapers all
round, I do not want to go inlo the
figures because the figures have been
given by my friends. There is enough
statistical evidence in the Press Re-
gistrar’s report to show that recent-
ly the dailies, weeklies or periodicals
controlled by the chains, multiple

units or groups account for the major
portion of the Indian newspapers.
Therefore it is not necessary for me
to go into this question and it is
obvious to one and all that monopoly
exists. I said one thing more that
our press also suffers from irres-
ponsibility. This irresponsibility is
of various kinds but I refer here to
a section of the press controlled by
the Communist Party of India. Shri
Bhupesh Gupta, I know, is always
sensitive, whenever we speak about
the Communist Party and make some
criticism, I am happy that he is not
very much upset now. In the morn-
ing he made a very elaborate state-
ment to defend himself or his Party
in regard to a cartoon and I was 1n
doubt that after all he might be
right. That is why I did not inter-
rupt him. After his speech, I saw the
cartoon myself, the cartoon here in
the paper angd also the cartoon which
has been reproduced in to-day’s
‘Hindustan Times’. What dn you
fined in that cartoon? I saw it to my
surprise in the cartoon that there
are slanting lines at the top, These
slanting lines from above showing
the frontier

Surr BHUPESH GUPTA: Not at
all, I repudiate this thing because the
hon Member should not . . . (Inter-
ruptions) 1 can understand the dis-
comfiture because we wiped out the
PSP, in West Bengal

SHrR1 M. S. GURUPADA SWAMY:
I can understand that Mr. Gupta

wantg to cover up his own guilty
conscience.
Smrr NIREN GHOSH (West

Bengal): You want to cover up your
guilty conscience. Mr, Hem Barua
raised it there.

Surr M. S. GURUPADA SWAMY:
That is not the point. I am showing
that distortion is taking place in the
Indian press and how our friends are
becoming irresponsible. 1 agreed
with Mr, Gupta when he attacked.
There are chains, monopolies, ope-



3177 Inquiry into ownership [ RAJYA. SABHA ] in newspaper industry 3y178%

[Shri M. S, Gurupada Swami.]
rating in this country. The biggest

monopolist is the Communist Party {
in India,

Surr BHUPESH GUPTA: There
you are.

Surt M. S. GURUPADA SWAMY:
The Communist Party of India con-
4rols 124 papers in the country. May
bPe he asks: what is the circulation?
The circulation is one lakh and more
but so many papers are controlled
by the Communist Party of Imdia.

Surr BHUPESH GUPTA: The

PSP Tuns a paper—the Lok Sabha
proceedings are there—which. does
blackmarketing in newsprint . . .

(Interruption)

Smrt M. S. GURUPADA SWAMY:
I object to it .

Surt BHUPESH GUPTA.: It is there
in the press.

SHrr M. 8. GURUPADA SWAMY:
It jg fantastic . . .

Surr BHUPESH GUPTA: Well, you
ask the Government. The Minister has
admitted in this House

Surr M. S. GURUPADA SWAMY:
I repudiate the allegation made by
the hon. Member . . .

I

(Interruptions)

Swrr  BHUPESH GUPTA: Mr.

Manubhai Shah . . .

Surr M. S. GURUPADA SWAMY:
1 can understand that he is very much
annoved about the P.S.P. and the
P.SP.'s role about the Communist
Party of India.

Surr BHUPESH GUPTA: It 1
there in the proceedings . ., .

Surt M H. SAMUEL: Is not the
Communist ideology a monopolistic
ideology?

Srrr M. S. GURUPADA SWAMY:
Monolithic and monopolistic,  both.,
Mr. Bhupeshk Gupta referred to sowe:
of the individual concerns holding
various papers, He objecteq to this
monopoly and to Birlas, Goenkas andi
Dalmias holding a large number of
chains, That is highly objectionable
and that is dangerous to freedom
He was asking, how is it that these
people have been able to start these
papers and been able to control the
press world? It has been so and %
sympathise with him but at the same
time, I ask him and ask his friends,
how i3 it that certain papers were
able . . .

Surt BHUPESH GUPTA: What
can I do if the P.SP. cannot run

either their Party or their news-
papers? They seem to be failirg
everywhere,

Smrt M. S. GURUPADA SWAMY:
The Communist Party of India is al-
ways sensitive, 1 know, whenever
criticisms are offered, but here his
objections or interruptions are irre-
levant, I refer to the case of a
newspaper

Surr BHUPESH GUPTA: You join
me for a while and I shal} teach yeu
how to run papers.

Surt M. S. GURUPADA SWAMY:
which has been founded
very recently. Its circulation is only
7000 or 8000 and it has been able to
put up a colosgal structure in New
Delhi within such a short time, I do
not know where they get their
funds from.

Surt BHUPESH GUPTA: What is
that?

Sumt M. S. GURUPADA SWAMY:
From which source they get?

Sert BHUPESH GUPTA: New Age
printing press? It has big business.
The Government of 1India places
orders with it also. That has got a
building. You are completely wrong
on everything,
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Serr M. S. GURUPADA SWAMY:
That is my very objection. How was
it possible for a small weekly to be
mble to put up such a huge building?

Sert BHUPESH GUPTA: This is
misleading, The building has nothing
to do with the paper. It is the New
Age Printing Press.

Serr M. S. GURUPADA SWAMY:
I am sorry that you are interrupting
too much, I am just posing a ques-
tion, whether in the ordinary circum-
stances it would be possible for a
paper, that too a weekly, to be able
to set up a big press, not only that,
a huge building costing Rs. 20 lakhs
in the city of Delhi and that paper
has only a circulation of 8,000 to
10,000 as the most. k

Smxt BHUPESH GUPTA: Qn every-
thing he is wrong,

Suarr NIREN GHOSH: X\Jay God
have mercy on him. He does not
know what he is talking abdqut.

ng BHUPESH GUPTA: Shal] I
give you g statement to-morrow?

Sert M. S. GURUPADA SWAMY:
I am just posing a question.

SHrt BHUPESH GUPTA: You are
not posing a question. It is sugges-
tio falsi and suppressio veri.

Surr M. S. GURUPADA SWAMY:
It is absolutely true, Everybody
knows it. Whatever may be the in-
terpretation of Mr. Gupta, nobndy
would agree with him. That is the
tragedy.

SErt BHUPESH GUPTA: You come
to New Age building and I shall
show you what a good business it has.

SHrt M. S. GURUPADA SWAMY:
I am talking about the irresponsibility
in the press and in Indian journalism.
Every hon. Member is aware how
foreign interests, foreign Govern-
ments, foreign powers are 4taking in-

terest in Indian papers. That is the
worst. I can understand a few in-
dividuals, industrialists entering or
starting a chain of papers, a group of
papers. It is objectionable but it is
more objectionable when foreign
powers take interest, take a hand in
the newspapers of our country. 1
know about a particular news weekly,
a weekly from Bombay. Some
Indian embassy purchases thousands
of copies of it every week and cir-
culates it

Anx Hon, MEMBER: Indian Em-

bassy?

Surt M. S. GURUPADA SWAMY:
. . to the varioug free subscribers.
They do not pay any money at all.

Sart BHUPESH GUPTA: What is
that? '

AN Hon. MEMBER:
bassy? |

Surt M. S. GURUPADA SWAMY:
My friend is aware of that. That
paper is purchased in thousands by
an embassy and I am told that it is
being circulated fready to various
subscribers and to the State of
Kerala itself nearly 7000 to 8000 go.

Indian Em-

AN Hon. MEMBER: Foreign Em-
bassies in India you mean?

Surr M. S. GURUPADA SWAMY:
Yes, in India. If you want to verify,
I want the Registrar of Newspapers
to take the figures of such newspapers
and verify whether subscription has
been paid for every paper that is
sent from the office. If the Registrar
is satisfied, there is nothing to com-
plain but if he is not satisfied, some
action has to be taken.

Sert NIREN GHOSH: Why don't
you name the newspaper so that ac-
tion may be taken against it?

Sarr M. S. GURUPADA SWAMY:
That is Blitz from Bombay.
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Surt BHUPESH GUPTA:. Whether
you like it or not, that paper is a
very popular paper, exceedingly
popular.  (Interruptions.) I dg not
agree with many things in that paper.
They claim 1,25,000 circulation.

SHrR M. S, GURUPADA SWAMY:
I refer to another point about the
Government of India’s approach (o
the whole problem of the Indian
press.

Sarr BHUPESH GUPTA: I don't
like the last page of it where they
put in a lady’s picture.

Sart M. S. GURUPADA SWAMY:
I refer to the approach of the Gov-
ernment to some of these papers. The
Government of India gives advertice-
ments to the papers and this matter
was referred to by Mr. A. D. Mani
also. I do not know how the ‘Linl’,
which is a weekly, gets its advertise-
ments, for most of the advertisements
in the Link are from public sector
undertakings. It is amazing. Mr.
Bhupesh Gupta was saying that g few
people are controlling not only the
papers but also controlling the Minis-
ters. That is true. At the same
time, I would like to know how the
Chief Minister in a State can be the
director of the ‘Link’?

Sur1 BHUPESH GUPTA: You mean
‘Link*?

Suart M. S. GURUPADA SWAMY:
Yes. He is Chief Minister and also
the director of that weekly.

Sarr M. H. SAMUEL: I may correct
the hon. Member there. He was
director previously, but when he he-
came the Chief Minister, he resigned
from that directorship,

Sarr M. S. GURUPADA SWAMY:
If he is not a director, then I am
SOrry.

Surt BHUPESH GUPTA: He cannot
be director when he is the Chief
Minister.

Surt M. S. GURUPADA SWAMY:
My pomnt is this. When foreign in-
terests entrench themselves 1n the
Indian press that is more objection-
able even than the local intéresis
controlling the press. That is xnyv
whole point and something has to be
done, but nothing has been done as
yet The other day we saw that the
New Age press published a China
weekly. There was criticism in the
House and yet no action was taken.

Suart BHUPESH GUPTA: How can
any action be taken?

SHrt M. S. GURUPADA SWAMY:
Action has to be taken because *hat
publication contained malicious pro-
paganda, scandalous propaganda
against India.

Surr BHUPESH GUPTA: We are
not responsible for that.

Surr M. S. GURUPADA SWAMY:
You are responsible, the publishers are
responsible,

Surr BHUPESH GUPTA: Mr. Vice-
Chairman, I should be given another
occasion to refute all fhis.

Tue VICE-CHAIRMAN
P. BuarcAvAa): Mr.
your time is over.

(Surr M.
Gurupadaswamy

and
limit

Surt A. M. TARIQ (Jammu
Kashmir); What is the time
given to the hon. Member?

Sur1 M. S. GURUPADA SWAMY:
I can understand Mr. Gupta’s line,

Surr  BHUPESH  GUPTA: Yes,
otherwise you will be nowhere.

. SHr1 M. S. GURUPADA SWAMY:
Whether I will be nowhere or
whether you will be nowhere, the
people will judge. It is not for you
to say that.

Surr SHEEL BHADRA YAJEE:
What is your ism? Is it socialism,
capitalism or what? I think you are
a FabBlan socialist.
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4 THE VICE-CHAIRMAN (SRt M.
Y. BHARGAvVA): Your time is up.
..} N
" SErt M. S. GURUPADA SWAMY:
But I have been interrupted so much,
I may be given a little more time.

Surt BHUPESH GUPTA: He may
be given g little more time. I invite
you to the People’s Publishing House.

Serr M. S. GURUPADA SWAMY:

I do not want to be interrupied so
much.

Tae VICE-CHAIRMAN (Surr M.
T Tumenin)s Tohe CHO Thoe TRInuieS
and finish,

Suri M. S. GURUPADA SWAMY:
The Press Commission went through
this aspect of the problem very care-
fully and recommended one salution.
But that solution has not been touch-
ed upon by any hon. Member now. I
wish to point out that. Having gone
into the aspect of the’ concentration
and control of ownership in a few
hands, the Press Commission suggest-
ed that one of the ways to deal with
it, one way out, would be to have a
public trust for papers. That will
be a remedy, perhaps a partial
remedy, to avoid this danger. May I
ask why the hon. Minister or the Gov-
ernment has not given sufficient
thought to this aspect of the problem?
Some steps have to be taken to pro-
mote a public trust. Once you find
that the papers become manopoly
and that monopoly has to be avoided,
you should see how to stop tihat
monopoly. You cannot just avoid a
monopoly by passing a law, because
it may infringe the freedom o¢f the
press. If there is no infringement of
the freedom of the press, I would
even suggest that there should be
some physical limit put on the num-
ber of papers to be started by a
group or chain. Some ceiling has to
be put, if that is possible. So this
aspect of the matter should be given
proper thought and attention and
public trists should be encouraged

and, if possible, a series of co-opera-
tives should be started. They should
be started and even assistance should
be given to such co-operatives so that
we may have a large number of
papers representing various views and
opinlons and voices in the couniry,
representing also the various interests
in the country so that we may do
away with the &anger that is inherent
in these monopolies. This aspect of
the matter has to be carefully goae
into.

There is just one more point which
I would like to touch on ang I have
done. That relates to the Press
Council. I do not want a Press
Council to be started by Government.
I do not want it at all. I do not want
the Press Council to be started by
the Government which will run as a
limb of the Government, a limb of
the Administration, a satellite,
through which the Government may
exercise its sinister influence, its
sinister control and diabolical hold
over the various papers. I do not
want that to happen. Nor do I want
a press advisory committee nominated
by the Government because that also
will take away the spirit behind the
whole idea. I rather feel that ihe
Press Council should be set up by
the press itself, by the various paper
concerns and paper interests coming
together and joining to have a Press
Council, and this Press Council can
look into all these questions and also
niaintain discipline and decency in the
press.

Surt ANUP SINGH: May I ask the
hon. Member whether there is not
danger in the suggestion that he is
now making? Is there not the Jlanger
that the same big papers or groups
which you are criticising now for
these trends, will control this Courncil
also? Will not this Council be con-
trolled by these same papers? What
is the way out and how would vou
rectify or avoid that danger?
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Surr M. S. GURUPADA SWAMY:
It is a question of representation on
the Press Council. All the interests
have to be represented there., How-
ever big and powerful an interest
may be, it cannot get more than the
necessary representation. So the
remedy or the solution to this pro-
blem lies in seeing that the Press
Council is open to all the interests in
the Press. Therefore, I would sug-
gest that this matter should be gone
into. I wish some steps are taken fo
see that a Press Council is formed so
that we may, at least partially, aveid
some of the anomalies and anachro-
nismg that have set in and that are
seen in the press today.

Surrt BHUPESH GUPTA; One thing
I must make clear. Serious allega-
tions have been made against our
party. I was the editor of “The New
Age”. Shri Nambudiripad is now
editing it. I can tell you that the
New Age owns no press and the
building where it is printed, is a
Jbuilding owned by the People’s Pub-
lishing House, one of the biggest
publishing houses in the country. I
invite Shri Gurupadaswamy to come
and see it. I can give him a cup of
tea and something else also.

Surr M. S. GURUPADA SWAMY:
The People’s Publishing House is con-
trolled by the Communist{ Party of
India.

SarmmaT K. BHARATHI (Kerala):
After hearing some of the speeches
here, I do not know what is really
meant by the monopoly of the press.
If a person or a firm starts one news-
paper and the same spreads all over
the country like a giant banyan tree,
throwing into its shadow all the other
-newspapers, or if a person or firm
starts simultaneous editions from
every province, can you say that it is
@ monopoly? If they run papers in
all the languages in all the States, can
you call the same a monopoly? Or,
Mr Vice-Chairman, is it when the
same firm owns more than one paper
in one language that it turns itself

into a monopoly? I do not know ho
we can define it and how we cin
intervene in this field without
impinging on the freedom of the
Press.

Mr. Vice-Chairman, the price-page
schedule was an effort {o intervene
and save the small newspapers and
you know that the same was declared
as an infringement on the fundamental
freedom of the Press. It is rather
difficult to define what you mean by
monopoly of the Press and it is still
more difficult to prevent the same but
there is no doubt in my mind that
the monopoly of the press is a threat
to the real Wreedom of the Press.

Now, Sir, the question is whether
we are facing such a threat today in
this country. The hon. Mover of the
Resolution, very ably pointed out,
“Yes, there is a threat”—firms with
their excessive money power run a
chain of newspapers which instead of
interpreting news, prevent it; instead
of objective reporting, they indulge
in subjective stories; instead of lead-
ing the people, they mislead them.
We heard ample examples quoted by
Mr. Arjun Arora, and it is not my
purpose to go into the details. I only
want to add that it is inevitable that
when big, big firms, owning a variety
of business concerns, ranging from
fish to politics own the Press, the
Press becomes a mere tool in their
hands to suit their purpose, to suit
their business interests. But I do not
hesitate to say that the same evil you
will find when this monopoly grows
in political parties too, whether it is
the Congress or the Communist But,
Mr. Vice-Chairman, how to save our
democracy and the people from the
monopoly of the Press? Freedom of
information is fundamental to our
functioning effectively in a democracy.
Today, unless a person can have at
least two or three newspapers, giving
the same news independently, and
interpreting the same from various
angles, he has no chance of knowing
the truth and coming to his own judg-
ment. 'Then there are people who
become addicted to a single paper and
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I am sure that except in the case of a
few papers, they are likely to have a
perverted view of life and facts. As
I do come from Kerala, the land of
newspapers, I know the confusion that
newspapers create in the mind of the
public. Now, the question is, how to
create the conditions by which the
people will have access to more than
one paper, I mean papers run by
persons or firms, who have different
angles of vision.

At present, we know that our news-
papers are no longer the dedicated
institutions of national service, as they
used to be in the pre-independence
days. Of course, some of the papers
which were born with the nationalist
movement and have grown with it,
still carry the tradition in the face of
bitter competition. A stage has now
been reached that they too cannot
exist without being sound business
concerns. The growing competition
to monopolise the press by big busi-
hesg firms can be met to a certain
extent by the vigilance of the Gov-
ernment, efernal vigilance of the
Government. One important factor
in this is advertisements. I think
some kind of control can be judiciously
exercised in this by which this ten-
dency of the growth of monopoly can
be discouraged. Chain newspaper
concerns which own more than one
paper may be subjected to some addi-
tional tax on their advertisements,
and some control may be exercised
on the release of Government adver-
tisements to them. Sir, if in each
State, at least two leading paper con-
cerns, owned and operated by diffe-
rent persons or firms are given Gov-
ernment advertisements, it will help
a lot. Also, in fixing remuneration
the chain circulation in different
languages may be reckoned with.

Sir, I come now to a very vital
question as regards the finding out of
the exact amount of circulation and
also distribution of newsprint. T
wonder whether we go by the truth
at all in this. I wonder whether we
adhere to correct checks and rractices

in this, I am told that the circulation
figures are most often bogus. The
Minister for Information and Broad-
casting, I am happy he is here, him-
gelf in his speech at Hyderabad on
the 4th August, referred to the case
of 2 newspaper which gave a print
order of 5,000 copies as against a
newsprint allotment of 25,000 copies.
I do not know what happened to that
paper. But anyway, Ionly want to say
that this is not an unsual practice in
this country today. It was also reveal-
ed in the Minister’s speech that there
was blackmarketing in newsprint and
the question arises whether it is done
by the big ones. The big ones say
that the small ones do it and the
small ones say that the big ones do it
but it is a nasty state of affairs. Black-
marketing can be stopped by physical
verification of the stock, verification
of the print order and the actual
printing, I am sure, Sir, that even
an assessment of the capacity of some
of the printing presses will tell their
own story, and I fear the story will
be a staggering one indeed. I wonder
whether A or B or C does the work
thoroughly. If so, how does news-
print go into the blackmarket and the
paper concern flourishes that way,
that is to say, it flourishes not by
printing paper but by not printing
paper? Then there is another type
of abuse also. Papers are printed ana
dumped on to agents to be sold a®
waste. It is the most criminal way
of boosting up circulation—circulation
which is round about the “samans”
of the “dukandars”. I am not telling
tales. I am just telling the ugly truth
because that is what is happening in
this country today and we speak of
“newsprint cut” because of shortage
of foreign exchange, etc. Can't these
be checked by vigilance, I ask? Then,
Sir, there is free circulation for a
week or even for a month. These are
all criminal abuses of newsprint In
order to circumvent the Wage Board,
managerial staff is made to do edi-
torial work. I mention these things
just to show how monopoly leads to
corruption. All these will be interest-
ing if a close study is made of our
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flourishing newspaper concerns. The
Press must be an asset of the nation
and it must be honest in its views
and dealings. Then, of course, it will
lose the “monopoly” or control over
many things in our national life. Sir,
I do not forget to admit that there
are still some papers which keep up
the highest traditions or rather the
highest standards of journalism and
if we want them to survive the com-
petition from the big ones, we have
to devise some effective steps to con-
trol this growth of monopoly.

Thank you, Sir.

Sart MULKA GOVINDA REDDY
(Mysore): Mr. Vice-Chairman, I
whole-heartedly support the Resolu-
tion moved by Mr. Arjun Arora which
says:

“That this House is of opinion
that Government should appoint a
Committee consisting of 15 members
representing both Houses of Parlia-
ment to enquire into and report on
the growth of monopoly and con-
centration of ownership in the
newspaper industry.”

It is important that in any con-
sideration of the content of freedom
or the manner in which that freedom
is exercised we should not impose any
restriction which will lead to the
destruction of that freedom itself. But
if tendencies show which, in the name
of freedom while claiming the right
to be free, are likely to destroy the
very freedom that they claim, then
there should be no question of stay-
ing our hands. Often such tendencies
are insidious and most dangerous.
The same concept should be extended
to the Press and its freedom. We
must do nothing which will fetter the

freedom of the Press but if the mono-
" poly trends try to destroy the very
freedom of the Press, then the Gov-
ernment should not hesitate to lay its
hands upon- it. I do believe that
monopoly trends in India are insidious
end dangerous developments which,
if not checked properly and at the

proper time, may prove very dange-
rous to the freedom of the Press itself.

It is true that the Press Commis-
sion was charged with the task of
examining those trends and recom-
mending some remedies to control
such trends if they are found to be
dangerous. The Royal Commission
which was appointed later took pains
to see that there were monopolist
trends in the British Press but they
did not report or recommend any step
to be taken in that direction. In
Britain there are countervailing forces
which can be brought into play to
check the monopoly of the Press but
in India the conditions are different.

I am strongly of the opinion that
today big chains and monopolies,
convert and overt, have developed in
Indian Press which can, if not effec-
tively checked, prove disastrous not
only to the Press in India but to the
very freedom of the Press and the
substance of democracy. The fact that
chains and monopolies are controlled
by the Big Business strengthens this
concern.

Let us examine how these chains
operate and in what insidious ways
they benefit from the freedom of the
Press. In the Annual Report of the
Registrar of Newspapers for India,
1961, on page 82, it has been stated:

“Out of a total circulation of
46.10 lakhs of dailies in the country
the share of those forming part of
17 chains, 115 groups and 27
multiple units was 31.10 lakhs.”

On page 84 he gives the number of
chains, groups and multiple units in
1959 and 1960 and the number of
papers controlled by them. In 1959,
14 chains were there with 101 news-
papers, 36 groups with 99 newspapers
and 23 multiple units with 63 news-
papers. In 1960 there were 17 chaing
with 103 newspapers, 42 groups with
115 newspapers and 23 multiple units
with 60 newspapers. On pages 85,
86 and 87 he gives the names of the
chaing which are now operating in
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India. The Express Newspapers are
publishing Indian Express from 6
centres and some other language

dailies from three or four centres and
also other periodicals. Bennett Cole-
man & Co. publishes the Times of
India and some other newspapers.
Now they are also publishing one
Marathi daily from Bombay. The
Hindustan Times and Allied Publica-
tions publish newspapers both in
English and Hindi. We should
examine the constitution of the Board
of Directors of this chain. The con-
cern is Hindustan Times Ltd, and
shareholders holding more than one
per cent. of the capital are Birla Bros.
Private Ltd., Birla Jute Manufacturing
«Company Ltd., United Commercial
Bank ILtd. Then there is the News-
papers Ltd. owned by the Hindustan
Times and Allied Publications and the
shareholders who own more than one
per cent. of the capital are Sutlej
Cotton Mills Ltd., Kesoram Cotton
Mills Ltd., Birla Cotton Spinning and
Weaving Mills Ltd.,, Birla Jute Manu-~
facturing Co. Ltd. and Messrs. Pilani
Investment Corporation. I have quot-
ed all these to show that most of these
chains are owned not by individuals
formed into a company or corporation
but these chains are controlled again
by a series of companies. The most
prosperous among these is Bennett
Coleman & Co. Ltd, now owned by
‘S8ahu Jain & Co. There is yet another
chain which does not operate openly
as a chain but operates rather covertly
and all its publications are controlled
tv the Birla Group. There is another
chain and that is controlled by the
Goenka Group which runs the Indian
"Exoress from Delhi, Bombay, Maduraij,
Chittnor Vijayawada and one or {wo
“Tamil dailies and Telugu dailies and
snme veriodicals including cinema
periedicals. Together in number and
evtent they are the most prolific. If
they are not stronger than they are
and it they have not exterminated
other amaller pavers, it i« not because
-of their faylt but because of the sub-
ctandary methods that have been
2dantnd hy them, An examination of

“the growth of these chains shows in

what insidious ways they operate
under a single ownership. This chain
had a very small beginning in Madras
and by alliances and doubtful opera-
tions it has spread out to all parts of
the country. In the last ten to fifteen
years it has been able to produce
English dailies, language dailies and
weeklies and it has put up a very
palatial building, the land for which
was leased out by the Government at
a very nominal price and that build-
ing is now fetching exorbitant rents
from Government. I understand that
licences for expensgive equipment to
bring out specially produced publica-
Yons which bave peot to be published
have been given to this chain while
existing small newspapers have been
denied essential replacementg in the
name of foreign exchange. News-
print quotas are liberally given to this ¥
chain and to other chains as well and
if the balance sheets of these chains
generally have been in the red, one -
wonders how they have been able to
grow steadily and rapidly unless the -
liberal licences that have been granted -
to them are otherwise utilised I am
not here concerned with how the
chains get the most favoured treat- '
ment from the Government but what
I am concerned with is how these
chains with their monopoly control
over all the newspapers and periodi-
cals have a very dangerous influence
over the policies of the Government
and over the development of the
country in a wrong direction.

There is this difference between the
Express Newspapers chain and the
Hindustan Times or Times of India
chain. This chain tries to operate
from different centres on the same
dav but with different directors. In
fact though it is split up into six or
seven units, it is all controlled by one
chain, so much so that the benefits to
the working journalists in these news-
papers, particularly in the Indian
Express, are not given to them in the
same quantum as would be due to
them if all the newspapers that are
now published by the Indian Express
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and other allied publications are con-
sidered as one unit, as one concern
or gs one chain. By this way
the Goenka group has tried
to deceive or tried not to
extend the benefits that are reasonably
and legitimately due to the working
journalists. On the other hand, while
giving advertisements to this chain
of newspapers, the Government con-
sider all these papers published by the
“Indian Express” as one and the same.
Their total circulation is taken into
consideration and the charges are paid
at that rate. Government have been
more liberal to this chain for reasons
best known to themselves. They are
not aware of the favours this chain
receives because of the close associa-
tion of some of the officials and one
or two Ministers of the Government
of India and State Ministers. While
the Government accepts and pays
advertisement rate on the basis of
combined circulation, it does not
collect the taxes that are due from
this concern, if calculations are made
on that basis. Recently the Mysore
Government have leased out a very
good plot in a central place, at a very
nominal rate, for this concern.

4 P.M.

Suarr A. D. MANT: Which is this
concern?

Sgrt  MULKA GOVINDA REDDY:
It is the “Express” concern. These
chains get most favoured treatment
at the hands of the State Govern-
ments as well as the Central Govern-
ment, as Britain gets most favoured
treatment from the Commonwealth
countries. While they defend their right
to criticise the Government, the
manner in which such propaganda is
being carried on by these newspapers
should cause anxiety to us. So, the
nature, power and state of monopoly
in the press should be thoroughly
gone into. The chains not only enjoy
Government patronage, but they also
wield considerable economic power
because of their tie-up with big busi-
ness and high finance, through the
biggest business houses angq large

banks. Because of the variety of
newspapers and editions, the chain
newspapers exercise the pressure that
is normally employed by monopolies.
They can force newspaper agents and
advertising agents te support them
and clamp down on the smaller news-
papers. It can be easily seen that
chain newspapers acquire Government
and political influence which they
wield for various nefarious purposes
and to crush their competitors, the
small newspapers. Additionally, with
the economic and financial backing
they have and the monoplistic hold
on their selling agents and advertis-
ing agencies, they wield the big stick
and drive the smaller units to the
wall. With their low working costs
but with all the advantages of big
business monopoly and  higher
revenue, what chance have the smaller
newspapers to exist? While they
enjoy unfettered freedom, they des-
troy the smaller newspapers which
are not tied up with big business to
wield influence to get the necessary
machinery and newsprint import.

Again, this Goenka chain has started
one news agency in competition with
the PTI. I do welcome it and there
should be not one, but at least two
or three independent news agencies,
gathering news from all the capitals-
in the world and disseminating it i
India, to the Indian press.

I would also like to add a word
here. The Press Trust of India is also
becoming a monopolistic concern. The
directors who are on the PTI have-
been there continuously for more than
ten years. That does not augur well’
for this organisation The Press Com-
mission had recommended that the
Press Trust of India should be con-
verted into a corporation, where the
interests of newspapers, particularly
the interests of the working journalists
and the smaller newspapers, are pro-
perly represented on the board of
directors and that their interests are
safeguarded. 1 would urge that the-
Government should seriously enquire
into this question and see that there-
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is more democratisation of PTL
Working journalists should be repre-
sented on the Press Trust of India.

Thus, is there any doubt of the
necessity to control these tendencies
and make it impossible for chaing to
develop and acquire the power which
will be dangerous to the country’s
interests, which will be dangerous to
the socialist society to which we are
all wedded, and which will be dange-
rous to a democratic life in this coun-
try? 1 would like to add one word.
While recommending this Resolution
for the acceptance of the House, I
would suggest that a Wage Board for
working journalists should be
appointed, so that the recent rise in
prices should be taken into considera-
tion and their 1lot ameliorated
properly.

} i

-

Sarr N. M. ANWAR (Madras): Mr.
Vice-Chairman, I was amused, indeed
amazed, over some of the observa-
tions that had been made on the floor
of the House arising out of the debate
on the Resolution of my good friend,
Mr. Arjun Arora, to curb the mono-
poly of the press. I was just wonder-
ing, where it is that we have got
monopoly in our country today. When
I had been to some of the countries
in the West, I had seen that some of
the leading lights in the world of
journalism had their circulation run-
ning into millions. In our country, a
country of which we are justifiably
proud, a country of 435 millions, ever
since the advent of freedom, our
newspapers, even the most leading
amongst them, have nowhere come
near some of the leading lights in the
world of journalism. To call them
tycoons at least to me appears to be
rather monkeying with the problem.
I would even try to say that leading
lights of journalism in our country
compared with some of the world-
famous newspapers can at best be
only pigmies. It was rather very
amusing for me to hear Mr. Bhupesh
Gupta. It does not lie in the mouth
of the Members of the Communist
Party to condemn monopoly in this

country, because in the countries of
their communist ideology, where
totalitarianism prevails, where regi«
mentation of public opinion obtains,
where they have got certain news-
papers of the standard of “Izvestia”
running into ten million every day,
and also “Pravda” whose circulation
runs into no less a number., And what
is it that we see there? Does it lie
in the mouth of the hon. Member of
the Communist Party to come and
condemn the leading lights of our
press? We are proud of our press
and we are proud of the gentlemen
of our press. And we are proud of
the leading newspapers, the, big six
of the press of India, »iz., “The States-
man”, “The Hindu”, “The Times of
India”, “The Indian Express”, “The
Hindustan Times”, “The Amrit Bazar
Patrika” . . .

Serr NIREN GHOSH: I would like
clarification on one point from you.
Are you aware that in the Soviet
Union ordinary people are given
facilities of paper as well as printing
machinery in order to print and pub-
licise whatever they like?

Dr. ANUP SINGH: I just want to
point out that the discrepancy bet-
ween the number of newspapers
circulated here and in the Western
world can be very misleading. It does
not show that our trend is not towards
monopoly or it is towards monopoly.
I am not concerned about that But
the percentage of literacy in India is
s0 low that no newspaper can afford
to circulate in millions. I just want
to point out that that does not make
a capital argument out of that dis-
crepancy.

Surt N. M. ANWAR: I am very
much beholden to my hon. friend for
his information, but let me tell him—
and he will bear me out—that parti-
cularly with the advent of freedom,
the news-reading public has been
growing in such large numbers that
in the vernacular press we have got
some of our papers. I refer in this
connection to the “Thinathanthi” of

‘Tamilnad whose circulation, I am told
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on good authority, 1s probably the
largest 1 our country, two hundred
thousand or a little more. Even so,
Mr, Vice-Chairman, I must take my
hat off to these press barons, to the
big six, for the manner in which they
have been able to carry on our fight
for freedom, and to the gentlemen of
the press we owe not a little for the
freedom that we have secured for our
country. And what is the tradition
that they have been maintaining all
these years? There has been refer-
ence to the Press Commission’s report
by several Members of this House, a
report which appeared in 1954. I do
not think that i these eight years
that have gone by since that report
was published much water has flown
and that far too many irregularities
have come to our notice for which we
should now ask for another Commis-
gion. I quite see that there are very
many difficulties and disabilities
which we have got to get over in this
world of journalism. But then to
carry on a tirade against the big barons
of the press I for one cannot under-
stand. It arises from a defeatist
mentality or an inferiority complex.
On the contrary I would be glad to
see that our newspapers increase in
their circulation, grow in their size,
and also expand in their influence and
importance. But to say that our public
opinion is corrupted and prostituted
by these leading lights of journalism
is a very sad commentary on the state
of affairs of our country.

Actually during the recent elections
we have seen, and seen with unmis-
takable truth, that not all the lead-
ing press, call it the jute press, call
it the vested interests’ press, in spite
of all the forces they could combine
and in spite of all the conspiracy,
have been able to dislodge certain
personalities and certain political
parties from claiming political ascend-
ancv. What happened in Bombav in
that memorable election victory which
our Party had in getting Mr Krishna
Menon elected? In snite of all that
hae heen said against him, against the
stand that he has taken, our public

opwion 1s much wiser, infinitely much
wiser than all the gentlemen of the
press, let me say this. And let us.be
proud that in a country where we are
having wonderful lessons in demo-
cracy, where public opwmnion is being
educated not necessarily by these
barons of the press alone but by the
political parties participating in 1t, we
have got abundant faith in our people.
We can look up to them and we know
that they are not going to be swayed
this way or that way simply because
certain barons of the press have taken
a particular stand. But this is not to
decry the gentlemen of the press.
Whether they are the small fries or
the leading lights of our journalism,
where national issues are involved
particularly in our relations with
Pakistan or in our relations with
China, I must say that we are
beholden to them and we must have
to take this opportunity to express
our deepest and most sincere grati-
iude to them for the wonderful way
in which they have vindicated our
national honour. They have been
given not only a free hand but a
blank cheque by the hon. Prime
Minister.

The other day, Mr. Vice-Chairman,
I was glancing through as many as
280 editorials of the world press to
find out how our moral stand with
regard to China has been vindicated,
and I was happy and pleasantly sur-
prised to find even in some of the
leading newspapers of Rio de Janeiro
that there was a tremendous volume
of opinion in favour of our stand with
regard to the relations between India
and China. Mr. Vice-Chairman, when
I look at the world press and when
1 see the high standards of efficiency
maintained by some of these news-
papers in our country that belong to
the vested interests, when I as a
citizen of India keep my head erect
and feel proud of it, I must say that
we must give every encouragement to
see that they keep up their standard
Indeed because of this efficiency that
has come about by virtue of the mass
circulation thev have been able from
the business point of view to stream-
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line the press and to appoint special
«correspondents. (Interruption). Some
of them have been appointed as
correspondents in such nerve centres
of world politics today as Washington,
London, Paris, Cairo, Peking and
Moscow. As some of these corres-
pondents report the trends of public
.opinion, the currents, under-currents,
and cross-currents of world opinion,
J sometimes feel that they are able to
discharge the responsibilities imposed
upon them much better than some of
our Ambassadors have done. Why
.should we not be proud of them, of
the leading lights of the press, who
have such correspondents acgredited
to the different capitals of the world?
Let us say now “hurrah” to the press.

Mr. Vice-Chaimman, I am very
shappy now to say that there are
sother matters where I agree with
some of the Members who expressed
their views. We have got to see that
a Wage Board is appointed for improv-
ing the conditions of the working
_journalists. We have also gotl to see
that these leading lights do not abuse
the newsprint that is being allotted
“to them by virtue of their position.
“There are other ways and mdans by
which the Government can use the
rod of authority to curb the, abuses
that flow from monopoly, but,not in
the dissemination of news, not in the
circulation of newspapers. When we
are proud of numbers in other walks
of life, why shoulg we not be proud
in the field of journalism? Thgy have
stood by the good causes of thé coun-
try and naturally we must be grateful
‘to them. But I must say now that I
can imagine a tirade against the
yellow press. There are certain news-
papers which try to endanger the
vitals of our society, which try to
-strike at the root of our democracy.

Surrt A. M. TARIQ: What about the
green press of the Muslim League?

Surr N. M. ANWAR: I think may
-good friend, Mr. Tariq, probably does
mot appreciate what I mean by the
-wellow press. I think there are cer-

626 RS—17. |

tain newspapers which try to describe
more the Dbickerings of factions and
which try also to describe more the
under world. I can understang if we
can take a moral stand and record
the verdict of public opinion against
such newspapers but not against the
‘Statesman’, not against the ‘Hindus-
tan Times’, not against the ‘Times of
India’, not against the ‘Hindu’, not
against the ‘Amrita Bazar Patrika’, not
even against the “Thinathanthi”
which has got the largest circulation
in the country and which happily
belongs to my part of the country,
‘Tamilnad. Therefore, Mr. Vice-
Chairman, let us not call these news-
paper barons as tycoons. Compared
to the standards of the world, with
due deference to the view that was
expressed by my good friend, they
are pygmies. We have yet to get a
large newspapers group in our
country.
I

|
Mr. Vice-Chairman, I have yet
another point to make, and that is
there must be fairplay for the smaller
fries. I know that under the dispen-
sation of our Ministry here, there is
a hue and cry amongst the editors
and amongst the journalists of the
smaller fries that they are not getting
their due share. I would be one with
the entire House in pleading that they
must be given not only their right
share but also a right to flourish in
this world of unfettered competition.
The finest proof of our democracy that
we have got is the co-existence of
ever so many giants with hundreds
of smaller fries. We want them to
exist and exist with honour. Believe
me, Mr. Vice-Chairman, the greatest
deterrent that has come to the growth
of these big barons, is their fair com-
petition. Just as between the two
nuclear giants they have got the big-
gest deterrent to war, so also between
the biggest barons of the press we
have got the greatest deterrent to
monopoly in the shape of unfettered
competition as an insurance against
corruption, regimentation and prosti-
tution of public opinion. Our people
in the North Bombay election have
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‘demonstrated beyond any shadow of
doubt that in spite of all the barons
of the press combining and conspiring
together they can take the right stand,
which they have taken.

Surt NIREN GHOSH: The press
barons will be surprised to know that
they have such a stout defender in the
person of Mr. Anwar Ali Khan.

Surt N. M. ANWAR: I am very
proud to express my opinion even if I
should be in a minority of one.

Surr K. V. RAGHUNATHA REDDY
(Andhra Pradesh): Mr. Vice-Chair-
man, Sir, there have been expressions
of some doubts regarding the very
concept of monopoly by some of the
hon. Members. Some have said that
there is only a trend towards a mono-
poly and not the actual existence of a
monopoly. And in support of this
argument, they have saig that there
are more than twoe or three houses or
groups owning newspapers in a chain
and therefore it is a negation of
monopoly, and not monopoly itself. I
am afraid that thig sort of theorising
in relation to the concept of monopoly
is entirely wrong for monopoly has
taken the forms of oligopoly and dulo-
poly in the context of modern econo-
mics, All these forms, in other words,
are the various modifications of mono-
poly and they form part and parcel of
the very concept of monopoly itself.
When we read the economic history of
India and compare it with the history
of development of the newspaper in-
dustry, we see an organic connection
between the newspaper industry and
the economic development of this
country; it is in relation to industrial
development and monopoly. And
monopoly in a newspaper industry is
the projection of financial capital into
the newspaper industry. That is the
state of affairs which we have seen
now. The Annual Report of the Re-
gistrar of Newspapers has given amrle
statistics. Statistics have been quoted
by varioug friends here in order to
prove statistically the growth of mono-
poly in the newspaper industry. I

need not traverse over that subject. It
is also seen from this Report that there
are various chains of newspapers, both
in relation to the publication of
newspapers, as well as the news
agencies which are controlled by
the various business houses, the names
of which have already been mentioned,
notable among them being the Birlas,
the Goenkas, the Dalmias ang the
Jains. If we take a peep into the
economic history of India again, we
will see the growth of monopoly, how
interlocked directorships are control-
led by these business houses in the
various aspects of the economic life of
this country. Unless we are prepared
to appreciate how this economic do-
mination is being held in the hands of
A very few business people, we will
not be able to understand the full
meaning of the monopoly in the news-
paper industry. Dne is organically
connected with the other. And Dr.
Mehta in his “Structure of Indian
Industries” has clearly pointed this
out. And I may say in this context
that Dr. Mehta is not any Socialist or
Communist, but is the Economic Advi-
ser to the Madhya Pradesh Govern-
ment and is the Director of Statistics
in the Econoric Bureau. He has given
figures and statistics to show how
various interlocked directorships are

controlled by these people. It is
stated—
“The Representatives of Birlas

are on the Board of Directors of:—
Banks:

I. United Commercial Bank Ltd.
2. Bank of Baroda, Ltd.

Insurance Companies:

1. New Asiatic Insurance Cir,y.
Ltd.
2. Ruby General Insurance L0,

Ltd.

.
* *® * * *

Representatives of Goenkas are on.
the Board of Directors of:—
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Banks:

1. State Bank of India, Ltd.
2. Bank of Baroda.
3. Bank of India.

Investment Trusts:

1. New India Investment Cor-

poration, Ltd.
2. Jaipur Investment Co., I}td.
3. Calcutta Investment Co., Ltd.

Insurance Companies:

1. Standard Insurance Co., Ltd.
2. Triton Insurance Co. ‘
3. Hercules Insurance Co.” |

I have quoteq these companies more
as illustrations rather than as elucida-
tion of the entire theory or entire facts
of the case. And from this point of
view if we once look not only at the
concept of monopoly but also the en-
tire magnitude of monopoly in relation
to industry and financial capital, the
projection of finance into the news-
paper industry will become clear.
Otherwise, we will be carried away
more by phrases, more by slogans,
than by the actual understanding of
the subject.

Now, Sir, the Press Commission had
made certain recommendations. The
Press Commission had dealt with the
subject elaborately. And regarding the
aspect of monopoly, T cannot do better
than quote one of the statements issu-
ed by Shri M. Chalapathi Rau, one of
the greatest editors of this etuntry.
I am quoting his comments, vide ‘The
Press Commission’s Report (Comments
and Reactions)’, page 42. He says:

|

“The picture of the Indian’ Press,
as it emerges from the report which
is as judicially worded a judgment
should cause great concern ... The
fact that the shrinkage in the aum-
ber of newspaper owners is not the
product of evil design but is largely
attributable to economic and techno-
logical influences, does not lesgen the

[ 24 AUG. 1962 1 in newspaper industry 3204

implications of the trend according
to the Commission. I may point out
what the Commission has not cared
to point out as perhaps, being too
obvious, that the five of the 15
owners control not only a high
percentage of the circulation but the
management and operation of  al-
most every sector of the industry.
They are in a monopolistic position
in regard to newsprint, advertise-
ments, financial resources, banking
facilities, and relations with the
Government in their representative
capacity.”

It has been said by certain hon.
Members that the members of the Gov-
ernment themselves say that the Press
Commission has not made any specific
recommendation which can be im-
plemented by the Government itself.
I am afraid that this is a very unfair
criticism about the efforts of the Press
Commission and the recommendations
that they have made. There is one
specific recommendation out of the
many which have been made. It is
highly notable recommendation which
they have made. They have said that
the Government should bring for-
ward legislation to define ‘restrictive
and unfair practices in the press’. In
other words, it would be the duty of
the Government and Parliament to
define what is meant by ‘restrictive
and unfair practices’ and alsp find out
ways and means by way of legislation
to prevent this type of thing happen-
ing. This is a specific recommenda-
tion made by the Press Commission.
Unfortunately, this has not been look-
ed into nor given serious thought by
the Government so far, Legislation
can be brought forward as in the case
of the Prevention of Corruption Act,
there can be legislation named Pre-
vention of Restrictive and Unfair
Practices Bill. Legislation on that
model can be brought forward, and it
would be the duty of the Government
to bring forward such type of legis-
lation ag early as possible.

Sir, regarding the power of the press
and the utilisation of the power of the
press by the monopolistic interests,
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views have been clearly expressed by
many hon. friends. One of the notable,
rather classic, examples of how the
press can be used for the purpose of
distortion and for forming opinions by
making use of the tremendous, cumu-
lative processes of suggestion is of very
recent times, ang it is in regard to the
North Bombay election. And many
hon. friends have spoken about it. I
neeq not refer to it further. But the
said fact remains how the press mag-
nates tried to manipulate the elector-
ate by trying to form opinions, by
trying to distort things, by processes
of cumulative suggestions and by
creating a pathologica] atmosphere in
which a particular candidate would
win and the other would lose. Se, the
power of the press is as it was at the
time of Goebbels, as it has been well
depicted in a book named “The Rape
of the Masses”. The power of the
press can be used to a tremendous ex-
tent for the formation of opinions
which the people may not like but
which they may be forced to  accept
by the constant publication of news
in some form or other. Thus, the
monopoly exists either in the economic
field or in the field of the press or in
some other form. The very act of
monopoly is very bad and it is a2 neg~
ation of the socialistic attitude and the
socialistic way of life, which are plan-
ned to be created and generated in this
country. In this context I may quoie
Mr. Krishna Menon, what he has ex-
pressed in one of his recent articles
published in the ‘Link’ in its Inde-
pendence Day issue on August, 15,
Dealing with the subject under the
caption ‘Why socialism?’, he has said:

“In our situation, all formg of
economic and social privilege, of
sectional interest of monopoly, and
other concentrations of economic
power and any svbstitution of in-
fluence for equality ang placement
for expertise are fraught with
danger.”

There cannot be a better warning that
can be given in relation to the de-
velopment of monopoly in this coun-

try than the warning given by Mr.
Krishna Menon. In addition to the
solution which the Press Commission
had suggested, of bringing forward
legislation for the purpose of defining
restrictive and unfair practices and
preventing them I might suggest, if it
doeg not sound highly revolutionary,
that all the existing newspapers may
be handed over to the working jour-
nalists who in their turn, may form
co-operative societies, and if that is not
possible, if the provisions of the Con-
stitution are likely to come in the way,
the owners of the Press can be paid
for their properties, for what they are
worth, under a hundred-year hire pur-
chase agreement, in instalments, and
this way the working journalists can
run their own press and newspapers.
The history of Indian journalists has
proved so far that they have lived up
to their mark; the working journalists
have never disappointeq us and so, Sir,
it is high time that we took ithis line.
It is a pity that we are still thinking
in terms of another Press Commission
without even implementing the re~
commendations of the Press Commis-
sion which had already met and made
their recommendations. It had been
saig by Karl Marxonce, during the time
of the British Government in  India,
that whenever there was trouble in
India the British Government used to
appoint a Royal Commission, and the
appointment of Royal Commissions
used to go on ad nauseum, and though
one Commission after another vsed to
be appointed, the recommendations of
the previous Commissions never used
to be implemented. Unfortunately, in
1962, the Government of India is like-
ly to follow the same course as the
British Government had followed in
relation to their Royal Commissinns.
It is a bad augury, and it is high time
that the Government of India realized
the danger of monopoly not only in
industrial and economic life but also
in the press, which is organically con-
nected with the economic life of the

country.

Thank you.
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FgT F1, TE I qfecal w1 9
way § | e o 3fean afsas e
1 AT | oF agaT T §5 AT
TEATT § W T Hrem W A1 & W
AT a%F § 9FE U9 § | Fad a9
T AEAT € | ogER W
ITHET  FEAT AR ST FTEYT 9T &
gl g afew g freft § Y @&
Tga a3 qaT B feem <o), 9w
§ fad srager weare § ) fa=r v
AT FEAT & | A Jq A |
g J@r & B grea S R @y o
ATE § A 3T FT R & | FH 9]
¥ FT @ E 9@ O § w5 Q
£ | Y gret H g ISR T e
ag & faaat & wefaaq wwaat § &
gH TH Wer & @A Al BT oA
et ¥, 3 arfgdl ¥ G
St § 9% I3 guigEik ¥Eerd &
A 9 w0 & aA FRdr wene gew
& o ot T fY 0 a1 W@,
gow fad  g@are dg: qsd ¥
wH A uw A R et aF weE
F aqE § Wy W frgd S
F ARAF &, I qEwTH v A g,
FfeT a= wearT FAl & fFeY &)
aF garr fewmaa 4y 1 afwd grard
F AT A GIAT AR ToF § § A¥
fgg wftem ware & fedy, s§, sad
F AT &, AR TF H AT gl &7
L, qATH T oRIE g F
faere, =mam &1 SR & faers,
g 98 Wi ¥ fr swm N 3T &g
AT Al w1 g §

FaraaTar  ®  fagrad waw ¥
AT AT U ATFFRT @A A12aT § )
A T7a0 § 2@ €T B HyHISY JrAqA

t [ 1 Hindi transliteration,
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T qT A FL 1 HEY AT Agd TS0
gar A & T fager gpwmwoger

g

st AEIT WSt |l IgT T
qar & ¢

Kt Qo gHo afe® . g% Y
g1 o fqesx w3z 97 37 A7 § faswn
§RY ¥ Fgt T 9w & fad ey
faar f& favsz g3 § O w09 AN
0F A FTOH FE W I &
fag < @ #1 3T =@fed | g
T JAHT WET, q FT SHFT IT
F AR AT T B oA F fgww g
frar & A = T & ow e
JIEY T qeT AW F T wqd e
U7 999 & ) A 19 & I9, T 9w
q91, T FEIF TOAT F AE I AT
qgaaa foger AY wa & @@ @nq
W T qTH agr @dT 7Y qEr Ty
# a9 omar & AR O 7 ™ =
gL, @ o oA § AT gYogF #
Y—30 T JIW F T § | W W
g5 qoF § faadt Ay 93 oAk
IO 9% § F@ FQT g—H TOA-
T g qETH 9EAT g A feow
TE AAT—T TF 79 =7 wrwesy
F1 feama difsg 91T fes fF Q¢ e
a fea, = gm% (Interruptions)
g FUS A @1 F I@T G
TH g #oag ST OSE HT AT
& guFT 9y o gfam) W AR
a1 & i o1 ex 1 faama #T R ]
g2 g wiaee fawe faam ¥, faaw
foer a7, foaF F99 X IAE
gt & g wew §, I
& TR qeAg dew gC B &R
THFAH I g & Fg &W T € |
aftq ux ufeex w@e &t et
# T g, WX AR &, UF W X
agaméakaﬁr,mwﬁ‘m

g & f5 @ g7 W R 7 50
grd § ofm g g, "
TR, q&aTE 3d & | T qF 90 91 §
faw o@are & &Y, HEare T
FI A, AT IGA FTH TATRGAT IT G
S 1 39 9g0F @) fReme $39 gu
7 aX AFT ¥ g8 AT 7 (%
gfrardy ama o & 98 2@ & fF g
fet 95 7 faaa dqos & fraw
S1E e T & g0 ITHT g7 e
T % 5 1 AW F¥ fFunt ffeuw
FI 36 FT gD | IG9F A9 T8 T
gfrenog 3@ fF gy waw & Y
gr g fomm 9 & faay  waw
T 97 FET TR 2, eW 9AF  fag
FE AT &9 FT T6 {5 "ArSar
A 9= I8 &1 T = WY feRz
FT R A g a8 & fF 7 0w g
TENT TAE TR § | 97E,
Tg A AR a9 A A G §, 999
TT 9 FAIC F1T I3 & | fe=dt 3%y,
g9 fTER, 39% a9 7T FH 8@y
gl gt ag W qma g f5 osAw
g & fpa #re gl g s o g
Fg GFQ & | § FO7 A9 FAX N TG
TE FgAT AT § At frgd TrRe
¥ 3g PN g, W awe g fr o
@ F fad # T ¥ uF aww fag-
S IC A C O I St R e
ZH FEY § TARW AgE, IaF TH
UF ATH § JATH AT F F AR
7@ AR fem F e g9 og g,
g &7 JEAT T § SR qTHAC
Y 5= o 957 gudy g, AfFe w3 -
Fr TS 1T § /1 g5 F g% R
T g !

=T fafas o, T ag wgr e
g 5 e #1 aWE W@ FX OF
TR gaETs A afed | = wEad
¥ HCF AT DT AT A PN GE
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[ To Two arfier)
F¢ fear 1 s7 fF TS F1 A #
FRENERE AT F< THd, T HI5
FHOT TGT F TFA, 998 & Ffewr & |
Fg o % wgE, s § A o
g WrEmdFaT 1 fo o FrEo F W
& OF fear, qe=de o fear 3
zgwl OF four, ofFT v #A@am &
g @I T & 1 I AR & FIT 59
FAY AVET & | A8 @ A ALY Fg a5l
fF swTe WX 99 ¥ g ar ST Fe
g | fFT w5 ama F &
gaF gl & FANR F & fog
T FAGIC AQETT AT &, G G2
qEEId F1 3 FIX AWET FR fF
al IAF  AFEAT FT % | SfFA
q# Tl & SATET AEEW § &Y At
qZ fr ¥R uF /7 ¥ g8 w1 & g
z srefaee”’ | gw W 'R #7 aaa
g & a faw us & foad "gd” #g awa
g afer gq @merT & fag g’
Fg 5@ g | @ To dlo J7 ¥ oA
W Fgm Y, me gme AT F
fod <t g 1 g T ¥ 3
W g | g Sfe Sto fagar
F fad o Fgm Ak ‘g’ go o
afr & foxr 3 #gm ) BfFT § =g
Y g fr fFe g aF fage oY At
¥ 3@ T A sy ffe F an
¥, T YT A @IRer afadl
AR W, 5T Qo § WA TTRE AT
& fod, cfwez e & offw S aman
g, wmEeq ¥ AT g, R sl
gL AT 9T qE, A0 AR F, wee
oY AT A F 3 qOF 9 a9
TE 9 TeT & F oaw fegem #@
N TG F W & IR I ¥ A
WA I GEH & AEE ¥ 9y
QAT ATEAT § 5 T AR & T AT
& &N & Y A A Y F | @R
W AT § O aR A &g 59 1 ST

|

— _ _ _ PR
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et GieY arat ¥ gy gy & 3fF g7
TEATC A & 98 a9 T Al
¥ F 7g Qg wea g fF e 9w @
5F EF H FT(as guT &1 ATed, T TaT
frerar st @ fF =9 & Siw S WK
qUfsreaT & FET FU | WL AT
T F1E a1 Fgam & J & w@ar< arA
@ g% ¥ AT U @ ot #
BT 919 F 2 HF SAFT ITTET
gl W & 1 wfEE § oAsg @
TrAfaee qEARTAT FY AT AT FL
ST gfan goem forat stmar § 1 TR
g g 20-92 §ar ¥ oo A &
I TS a9 qgf 7T A Ao
FXA L | ST @R & gatw ag g F
qaEET #® St Sgftaa & c<HET
TYT FET &, T TUX FGT & | SR
aaaaE feg faemm o & /b
HE 7 7 g9 g g | fovar ggg
AGAT HEFTH Srafaar St & & a7
TG & ATl 39N ferg AEaaE F1 g9
TET & 1 F AE AR § W AL AR
ATed & Ag LeaAT § o e A Wi
T FT AEAIR A gU——FAH FIS
% & & o g qew W oagm o o
a0 § R 91, g, W, §F @i §
AT I5 FY ACE ST T &, iAatadr §
TR 7Y A= aF 0T W@, qe
5 W & AT AT HT HGATE TEX FT
3 g1 @ 2—ag Ie0 & fr gn wF
T AT AT o qgd g7 g HaE
FX f e 9% gi Wl ¥ 59 qoF A
A9 AEATC a7 FT GH, TG4 TG
TEATR §I0 FT FF A7 I [HES A
RT3 FTfae 9497 & 5 37 7@aR
931 & T3 | fF 37 avn H B
HTET FEY T 30 NG T F HAER
& | g TRT g A AR AATH ST |
TR fHeARaT B g &, TEE W
fear ¥ sawT gy o gt & 1 JE At
AT & A ¥ uF o g
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& ““SraTERaTe YgE ars i st
"Breae At uHo dro W=’ | GET HH
ITH T B, ITF T AgT AT 1 T A
faege wvs &, faem™r 29 < #Y g9
Se g & " ggEn sTT AR
3T I A1 AGAIL @ AF 50 GF A
FH qGAR QT g AT | GR GR
A F T D TH, T TG
14 feee AT9% 919 § W I8 & I9
HeF FT HAT g1 AT &, a1 39 O
Fgm wg 5 I wadR S At
TR AT AEREA TR T L IR PRY
FifET gAY WY F & AT I AR
¥ A ar S A g9 AAW aF w3
7 3ITE At § e 90 sveTew ?
fF 7.9 79 799 X WA w57
Jasal T | (

w& dratawe & oF qET A
aF foe ¥ Sgra v 1 & oA 7
TR @ar § fF A Tt gd &
W W F fgmmm & st
qEifasy § werRTd @ g At
IR AT AR 39 a@ § # OF
FET FET T O, A FEAASH
T, T A %, T fewa” @
Tq g 1 gwerT frar 5 frad
gHHT TAAHRGHT A ST faa § | Fegferee
qrEt 47 §, SUA qA A ATOAF ALY 4,
|AfFA &1 aF IR ¢ f‘-sz”%ar%
ﬁwg%ﬁ%ﬂﬁaﬁg%“ﬁr
& ufezz fwo a:t&mﬁi‘a‘rﬁg,‘
IAFT AT § A F 5q o 7 9%
Fam e FeAT Awar g fv § 9w
ST 7 F § ST Sq4T TAEAIAY 9¢
g T g, IJARI GO T 9T
FE FE £ | § e g A uw gar
gafaez g formaT wEar g & &%
qATE MT TG qAfeFd F AT
% aF guEE & J9n & fo

l

\

TIT GIT AEHT 9 gAAT Er § Ay
IAFT TFT A0 AT(ET | F¥ F grar
AT g AT AT FE Tl & AT
2 Y a8 TR aF &0 g fw ALY Aedv AT
T qT ¥ Ty R s R A
H1E agd IS ARAT g AN 57 AFFF
THS THE TN AEAT § | AN A
FT TFAATET AT I Fo[ TATF TFAT
IEaT g WR AE, A g ¥ oW
e ® qrhd FT FEET ATEAT &

39 AT HAA T 19 q 39 950
F1 G ATEX FA § AR GHAT & FIH1
wWatg frar 7 Ao ¥ gr ar
T #1 fovar @A 7 AT §3 93
9vSi F @ FAH HAIT T )

|

Tue MINISTER or INFORMATION
anp  BROADCASTING (Dr, B.
GopraLa REDDI) Mr Vice-Chairman,
Sir, we have covered a very large
ground on what looked like an inno-
cuous Resolution.

Sir, we have pleaded for helping the
smal] newspapers In our country, we
have gone into the detailg of the dic-
tatorship of some of these big press
barons and our advertisement policy
also came 1n for a good deal of aiscus-
sion So, I believe we have had a very
wide range of discussion on this matter.

Sir, there would mnot have been
any difficulty on my part to have ac-
cepted the Resolution 1if I felt convinc-
ed that there existed today in *the coun-
try a sort of concentration of press
power which 1s leading to regimentat-
on of 1deas If the public were not
able to get adequate choice of news-
papers, certaimnly we could Thave
straightway said there 1s inonopoly.

Surr BHUPESH GUPTA: It 15 a
choice between the Republican Party
and the Democratic Party
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Dr, B. GOPALA REDDI: I am not
yielding, Mr. Bhupesh Gupta. I want
to examine the position whether there
is an adequate choice of newspapers
for the public. If they want to go in
for any type of newspaper, ceriainly
they can. Whether it is Communist,
whether it is D.M.K., whether it is
P.S.P., whether it is Congress, whe-
ther it is Hindu Mahasabha, all types
of papers are now available in  our
country. Therefore, I do not think, Sir,
that we have reached a stage when we
have developed a sort of regimentation
of ideas and it may be said to the cre-
dit of our press here and to the credit of
the Government also that the  news-
papers are free to express their opi-
nion. Whether they are of the Com-
munist leanings, or the D.M.K. lean-
ings or any type of leanings, they are
free to express their views. They are
expressing freely and they are, of
course, campaigning and doing pro-
paganda in their own line. T.ooking
at it from that angle, the democracy in
our country is quite safe because there
is variety of opinion in our country as
expressed by the newspapers.

Surr BHUPESH GUPTA: But the
Press Commission did not say that.

Dr. B. GOPALA REDDI: I am com-~
ing to the Press Commission. Do not
be in a hurry.

Therefore, Sir, there 1is adequate
choice of newspapers. Take any State.
There are certain papers in certain
States where they have a large circul-
ation, say, even in West Bengal. If
a man wants any other type of news-
paper or he wants to see the cther side
of the picture, he is certainly free to
buy any newspaper which is available
in the country. After all, he can get
one side of the picture from one
paper and another side from another
paper and he can form his own opi-
nion. Therefore, there is no question
of regimentation of ideas.

Suri BHUPESH GUPTA: That is
the latest philosophy of the Minister.

Dr. B. GOPALA REDDI: After all,
I am dealing with a very difficult ques-
tion in the matter because most of the
hon. Members have expressed their
opiniong and it is up to them also to
listen to what I want to say in this
matter before I can say whether I am
accepting or rejecting the Resolution
or whether I am requesting the hon.
Member to withdraw the Resolution
or whatever . . .

Surr BHUPESH GUPTA: But you
have already said that you would not
like to gecept it.

Dr. B. GOPALA REDDI: Again,
when we say “monopoly”, is  there
any one firm or one house or cne baron
who is controlling all the n2wspapers
or most of the newspapers jn 6J4r coun-
try? Ag he himself said, there are
three houses which are competing with
each other. And that is good in a
way. If it is only one Shanti Prasad
Jain, or one Birla or one Goenka, there
would have been a greater danger.
Now that there are three people, their
own self-interest compels them to
compete with each other and ditferent
obinions might be given out f{rom
their own standpoint. So even from
that strictly legalistic point of view,
there is no monopoly. There 1s no
one man trying to control the entire
press or trying to give his own views
to the entire country. There are three
people. Even about these three people,
I would like to examine the figures.
When you say chains, groups and
multiple units and all that, even news-
papers like the ‘Hinduw’ is included in
this. I am really gsorry that when we
examine these figures, we say that the
‘Hindw’ also is one of the group papers
because they have a ‘Sports Weckly’'.
Because they have the ‘Sports Weekly’,
the ‘Hindu’ alsp is called a group
paper. Our definition of these chains,
groups and multiple units have ta he
re-examined. The ‘Hindw is only one

paper coming from Madras. It has
been there for a very long time. If is
not by any meang a sort of 4 group

paper but because it hag 8 weekly
paper called ‘The Sportsman’ or ‘The-
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Sport’, it is called a group paper. Lake-
—the

wise other papers are call
‘Malayala Manorama’ for example—
because they have a weekly. They

have one daily and perhaps one week-
ly. Therefore they are called group
papers. The ‘Hindustan Standard’ will
have one Bengali paper and | one
English paper and therefore it is a sort
of chain paper. Suppose the ‘Hipdus-
tan Times’ has got a chess paper, sup-
pose tomorrow it starts a chess paper,
it is also called a group paper. After
all in the different fields if they are
trying to reach different people and try
to give expression to different , sub-
jects—it may be economics, it mLy be
sports, it may be literature, it mhy be
culture, it may be dramatics cr any-
thing—they will be called immediate-
ly a group paper or multiple unit
paper and all that. You have to toke
only the dailies. If they have a week-
ly paper for films and things like that,
it does not matter. If they have a
Femina it does not matter. It will
cater for a different reading public
altogether but as far as daily pavers
are concerned, we will have to confine
ourselves to examining how they stand
vis-a-vis the daily newspaper reading
public, as far as the English or langu-
age papers are concerned. Even if we
take the Express Newspapers, aiter
all taking their entire papers—the
Telugu, Tamil, English etc., all the
five papers—all that comes to 10'5 per
cent. of the circulation of the daily
newspapers in India. 105 p2r cent. is
the highest. The ‘Times of Indig’ is
65 per cent. The ‘Hindustan Times’

1s . . . *'PB

Surt SHEEL. BHADRA YAJEE:
They are press Maliks, the ‘Hindustan
Times’, the ‘Searchlight’, the ‘Leader’,
and their allied Hindi newspapers are
owned by Birla.

Dr. B. GOPALA REDDI: It ig only
10 per cent. The balance of 90 per

cent. is available for the non-Espress
people.

SHRI
group.

BHUPESH GUPTA; One
|

Dr. B. GOPALA REDDI: One group
has got only 10 per cent. while 99 per
cent. of the reading public is available

for the other papers. Even the so-
called ‘monopoly units and things
like that—The ‘Times of India’ with

all its dailies and weeklies~—have only
6:5 per cent. (Interruptions.) There-
fore, I say that after all we have mnot
reached a stage like Roy Thompsen
and others. He controlg about 195
papers in England and other places .

(Interruptions.) I am dealing
with a very difficult subject. You can
ask questions towards the end of the
speech.

Surr BHUPESH GUPTA: Give the
circulation of the English papers.

Dr. B. GOPALA REDDI: Even if
we take the circulation of the English
papers, after all in our country we do
not have even one daily newspaper
for every 100 people. The entire cir-
culation of the daily press—English,
language papers and all that—is 46
lakhgs of papers or so. We dp not have
a paper per 100 persons, whether it ig
Hindi, Bengali, Gujarati or English
or whatever it is. We are in that in-
fant stage, we are yet to reach the
masses of our people through this
effective medium and just to say that
because somebody has got 10 per cent.
of the daily newspaper public with
him, that it is a monopoly and then
try to control it by a committee of’
both the Houses and all that gperhaps
is a little premature and we are con-
stantly on the watch. I vm not an
apologist for any big jute paper or
any other paper. I am not anxious.
that they should be controlling pulhlic
opinion by any means but all the same,
I say that the time has not yet come.
We have to encourage the newspapers
whether they are big, small or mofussil
papers, metropolitan papers, language
papers, district papers, taluk papers or
any other papers. All types of news-
papers must be encouraged and I de
want that the small papers must have
a fair deal in this matter. The time
has not yet come when the so-called
big papers—after all their circulation
may be hardly 2 lakhs or even less
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[Dr. B. Gopala Reddi.]
than 2 lakhs and it is only the Indian
Express which is a five-centre news-
paper that has crossed the limit of two
lakhs, otherwise all of them are well
below the 2 lakh circulation . . .

Surt BHUPESH GUPTA: We are
entitled to ask this, since the Govern-
ment 1s intervening in the debate.
The Presg Commission took certain
.facts and pointed out a concentration.

According to the report of the Re-
gistrar, that has increased. 'The ress
Commission recommendeq that this
concentration should be broken. The

Government was more or less cominit-
ted to it in a way—more or less I say.
Now I would like to know why the
Government is not carrying cut its
scommitment.

Sart M. H. SAMUEL: These ques-
tions may be put at the end of the
Minister’s reply because we are anxious
1o listen to the Minister. There has
been a very lively debate and we are
.anxious to listen to him rather than
the interruptions. We have heard Mr.
Gupta before.

Dr. B. GOPALA REDDI: The Press
Commission suggested a potential ten-
dency for concentration and from 1954
to 1962 nothing very big has happened.
We have examined the figure from
year to year. The Registrar himself
hag said:

“There has been no buying up of
small papers by large combines nor
has there been any amalgamation of
combines as a result of buying of
one by the other. The monopoly of
readership and concentration of
ownership in a few combines how-
ever exist.”

‘There ig a slight change. The number
of newspapers remains more or lcss
the same. The percentages have vari-
ed, sometimes they have gone down
and sometimes they have gone up.
Nothing has happened since 1954 when
the report of the Press Commission
came out to the public. The Press
Commjission, again as Mr. Mani  has

said, have examined it in great length.
r]‘hey sat for 5 days on this very mat-
ter of how to control these mono-

polies. What did they do ultimately?
What is the constructive suggestion
that they have given? They said:

“You appoint a Press Council and if the
Registrar feels that there is a tendency
for the growing up of monopolies or
concentration of newspaper power,
then you bring it to the notice of the
Press Council. Then they will start
investigating into the matter”  That
is what they said. They could not give
anything more than that. Had they
said something more constructive, cer-
tainly we would have jumped at it
and implemented those ideas. The
Press Commission, having gone into the
whole question so thoroughly, having
examined so many people, ultimately
suggested: “You bring it to the notice
of the Press Council”. What the
Press Counci] is going to do, they have
not defined. Even on a small little
matter like the price-page schedule, to
what trials it led? It was upset by the
Supreme Court. Even on a small mat-
ter like that they said: ‘“You have
not got the power to curtail their free-
dom, their profession or the price or
whatever it is.” Likewise in a matter
like this, immediately, any small paper
or big paper, will go to the Supreme
Court and challenge what we aie try-
ing to do or what we propose to do.

Surt BHUPESH GUPTA: We are
here to amend the law.

Dr. B. GOPALA REDDI: If you
amend the Constitution, it is a differ-
ent matter. As the law stands to-day,
we do not have much power to curtail
their expansion or whatever it is and
we cannot even say: ‘Do not start an-
other newspaper’, because that power,
given to the Government again, is a
very dangerous weapon in the hands of
the Government. Nobody wants to
trust the Government with giving that
power. We will not have the power
to say: ‘Do not start a paper and be-
cause we have no newsprint we can-
not say, “Do not start a weekly or
daily.”’ After all if they want to cri-
{jcise the Government by bringing out
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their dailies or week 1es, 1t 1s open To
them to do so It 1s not for the Gov-
ernment to say, ‘Do not start’ and we
do not want to be accused lstr  that
we have stopped a newspaper because
1t 15 likely to be anti-Ciovernment and
things Iike that We do not vranf that
power either.

5PM.

Certainly I am one with Shr Arora
when he says that they did not  act
properly 1n the North Bombay election
Trne Prime Minwster's opeech  was
blacked out Every intelligent man,
every 1eader in India, felt that what
the press had done was a valy wrong
thing to do They were condermnned
and they stand condemned foi1 what
they had done But apart fiom that 1
do not think, Sir, that they deliberate-
ly suppress certain items of news and
things like that Ag my hon, friend
Shr1 Anwar said, the presentation of
new, generally 1s good 1n our country
and they give all varieties ot npinions.
I get Rajajr’s speech 1n Chittoor, $anji.
vayya’'s speech in Chittoor, a'l variet-
1es of speeches are given in th.e Mhdras
papars In the papers concerned, 1n
election campalgns even he opposite
views are given Even if 1t 15 1 Con-
gress paper, the opposition views are
also given That i1s done in most df the
newspapers Not so much in the Com-
munist papers, because they give only
one side of the picture, not what 1s

said by che other side R
(Interruption by Shri Bhupesh
Gupta)
They are entitled to do that I mean !

don’t object to that  After all they ale
party papers and I feel they are en-
titleg to do that 1 cannot find faun
with them and if they sponsor a Com-
munist candidate, they can certanly
campaign only for that candidate,
F ]
Surr BHUPESH GUPTA- Dr
Gopala Redds, do you know that your
speeches were not reported?

Dr. B GOPALA REDDI:
want them to be reported

I don’t

Surr BHUPESH GUPTA: Not in the
bourgeols press'

Dr. B GOPALA REDDI Anyway,
1t does not matter

Tae VICE-CHAIRMAN (SHr1 M.
P Bmarcava) Are you likely to take

more time?

Dr B GOPALA REDDI Another
ten minutes.

Tue VICE-CHAIRMAN (SHr M.

P Buarcava): Is the House agree-
able to sit for ten more minutes”

SeveraL HoN MEMBERS Yes

Surt BHUPESH GUPTA. With this
reseryation

Tue VICE-CHAIRMAN (Sur1 M

P Buarcava) Go ahead

Surr BHUPESH GUPTA. Sir, with
this reservation that he throws good
Light on the subject and gives us some
assurance

Surt SHEEL BHADRA YAJEE-
And do not call us bourgacis

Dr B GOPALA REDDI‘ The press,
Sir, on the whole, has done wel] and I
want 1t to do even better, and I want 1t
to reach as many people as possible in
the coming years I want tne press to
become a first-class press end [ want
the papers to increcase their circulations
and build up much larger circulacons
and things hke that.

As far as muschief 15 concerned,
whenever there 1s provincial trouble,
some boundary question or language
question, 1t 1s not the monopolist press
alone whi h 15 to blame Much more
are the small district pabeis to blame.
They are responsible 'The taluka
paper 15 responsible ang the aistrict
paper 1g responsible and the ; rovineial
papar 1S responsible Qute often the
bigger papars act 1n a more restrained
manner than the provinual, the dis-
trict and taluka papers Being very
much more alive to the situation de-
veloping there in that area, they are
more 1irresponsible and the monopoly
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papers or the daily papers or the me-
tropolitan papers, are more restrained.
and they do not indulge in excesses, Mr.
Arora brought in this question of the
monopolist press trying to foment
trouble in communal matters, in ques-
tions of language and things like that,
whether it be in Bengal or Assam or
Maharashtra or Gujarat on a boundary
question or a language question. But
these papers as a whole, if thevy are
responsible,—they are all responsible.
L can tell you that—the bigger papers
act in a more restrained manner thian
the smaller papers, the provincial and
district papers. If monopoly is there.
it is bad. Which paper is d»ing grea-
ter harm js a different question and it
need not be linked up with this ques-

tion. Anyway, without going fur-
ther into thig question, I
may say that I am really not

ful'y convinced that the reader has
no choice of newspapers. Somebudv
said that in England also they went
into this question as to what is a
monopoly, what constitutes &« mono-
poly. They generally said that if
some factorv manufactured. say. one-
third or 33 1|3 per cent. of the articles
consumed by the peop'e, then that
factory can be said to have got the
mononoly of it. It need rot ba 57 per
cent. Even 33 1|3 per cent of consumer
goods consumed in the countrv, if that
much is made by one factory or com-

pany, then that would be a mono-
poly.
Sgrt BHUPESH GUPTA: What

about economic power?

Dr. B. GOPALA REDDI: Now as it
is it has just touched sbout 10 ner
cent. Tt is not anywhere near that 33 1|3
per cent limit., or one-third of the
entire newspaper circulation. There-
fore. to sav that there is monopoly,
that they are trying to corrupt public
ovinion. that thev are a danger to
demorracy and all that, is. I  would
say, to exaggerate it a little.

Sarr BHUPESH GUPTA: Mr.
Ashoke Sen said it. Mr. Krishna
Menon said it. Pandit Jawaharlal
Nehru =aid it and the Press Cornmis-
eion said it.

1

Dr. B. GOPALA REDDI: The Press
Commission saiq it. And ultimately
the Press Commission, what did they
say?

Surr BHUPESH GUPTA: Mr
Ashoke Sen said it.

Dr. B. GOPALA REDDI: I also say
it, (Interruptions.) And if there is
monopoly, we will certainly deal with
it. We are certainly trying to set up
a Press Council.

Sart AKBAR ALI KHAN: There
was the question about =conoinic ccn-
centration also regarding these papers.

Dr. B. GOPALA REDDI: Economic
concentration there is among  other
industries also. After all, tais i3z &
small industry, whereas you have the
textile industry, the sugar, cement.
iron and steel and other industries.
Economic power is there in all these
also.

SHrRr A. D. MANI: Will the hon.
Minister throw some light on the assist-
ance which the Government pronoses
to give to the small and medium-
size papers to face this competition
which they have to, on account of the
failure of the price-page schedule
which could not stand the test of the
Constitution? The price-page schedule
was cut down and so the small papers
are now facing the flerce competition
of the monopoly papers. So what kind
of an assistance the Government pro-
pose to give to these small and
medium-size papers?

Dr. B. GOPALA REDDI. This is a
matter about which I would like to
~onsult my hon. friend Mr. A. I). Muani
imself and hig colleagues in the rress
ndustry. After all, it is a very .com-
olicated question. It is easy to say:
you better give them advertisemunt.

Swrt BHUPESH GUPTA: May 1
inform Dr. Gopala Reddi that Dr.
Keskar stated that of the Rs. 18 lakhg
worth of advertisement given by the
Central Government, excluding that of
the Railways, only Rs. 4 lakhs went
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to the language papers. That certain-
ly 1s not in keeping with tha letter or
the spirit of the recommendation of
the Press Commission.

Dr. B. GOPALA REDDI: As soon as
I came to the Ministry, I asked my
officers to increase the advertisements
given to the newspapers and within the
n>xt two or three years....

Ssrt BHUPESH GUPTA: Three
years? .

Dr. B. GOPALA REDDI: Yes, in
two or three years they will reach

parity with English papers.

Sar1 AKBAR ALI KHAN: Provid-
ed they are nationalistic and not com-
munal.

Serr BHUPESH GUPTA:
paper edited by Shri Akbar Ali Khan.

Dr. B. GOPALA REDDI: We are
trying to do what we can do to help
the language papers.

Sarr A. D. MANI: The small papers.

Surt B. GOPALA REDDI: There
again my difficulty comes. A gmall
paper hag not g large circulation. It
Is a district paper or a provinclal
paper. How can we give =zdvertise-
ment to it and how much? That is a
matter which T will have to consider
very deeply, I will consult Mr Mani
and others and......

Sart BHUPESH GUPTA: Why not
consult me also?

Sart AKBAR ALI KHAN: Yes, Mr,
Gupta also.

Sarr BHUPESH GUPTA: 1 was an
editor of a daily paper. I was the
editor of a weekly paper. Why not
consult me also? What have I done?
Is it political prejudice or what?

Dr. B. GOPALA REDDI: Anyway,
we are constantly looking into the
figures and we are anxious to see that
@s many papers as possible come to

L(es. a

exist. The sma'l papers also have got
the right to exist. We will certainly
see and when we are convinced, we
will bring it to the notice of the Press
Council. After all, the Press Commis-
sion said: “Bring it to the notice of the
Press Council”. I am prepared to do
that. We are setting up the Press
Council very soon and I hope there
will be unanimity of opinion, though
of course . . .

Surt ARJUN ARORA: How
will this “very soon” be.

Dr. B. GOPALA REDDI; Say, four
to five months.

s00n

.
1

Surt BHUPESH GUPTA: Do I get
the assurance, Sir, that the Opposition
wil] be consulted?

Dr. B. GOPALA REDDI: Yes, of
course, when the Bill comes up . . .

Surr BHUPESH GUPTA: No, no,
Before the Bill comes up. )

Dr. B. GOPALA REDDI: I give no
assurance on that matter. Let us see.

Surr BHUPESH GUPTA: You said
you are sympathetic to consultation.

will
the

Dr. B. GOPALA REDDI: We
consult all possible interests in
matter.

Sprr BHUPESH GUPTA: You are
a cultured man, Mr, Gopala Reddi.
You were in Shantiniketan. Why not
you consult us?

Dr. B. GOPALA REDDI: We will set
up the Press Council and when we are
convinced of it, we will certainly bring
it to the notice of the Press Council
and 1t will go into this question. There-
tore, Just now I do not feel that there
is room for accepting this Res)iution
and then have a sort of enquiry by
fifteen Parliamentarians, fifteen
Memberg of Parliament, into the ques-
tion of monopolies in the sress and
so on. After all, we are slso anxious
to see that we keep under check these
tendencies, this potentia] tendencies of
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the conceatration of power and things
like that. Taeretore, I wowd reguest
Mr. Arora to withdraw his Hesoluton
and trust us to act in the matter as best
as we can. We shall see and we shall
also trom time to tune, 2xamune the
figures. As I saig at the beginning,
nothing much has happened bhetwcen
1954 and 1962. We shall set up the
Press Council very soon -ind 1t will
come into being and 1 wmll go into
the matter. Thank you.

Surt BHUPESH GUPTA: I would
like to know from i:e hon. DMmister
if he js aware that some of these news-
paper owners have their foreign offi-
ces 1n London and other places? For
example, the ‘Ananda Bazar Pairika’
has 1ts othce 1 London and they have
got foreign exchange and lnat noney
.s spent there and wasted 1n some
vases. And recently Mr. Ashoge
Sirkar, the owner of this saper, wus
there and 1n a few weeks he spent
£ 800 there. All these things are hap-
pening. Is the hon. Minister aware of
all that?

Dr. B. GOPALA REDDI: They have
foreign correspondents, I know, 1
mean some of these leading news-
papers.

Surt BHUPESH GUPTA: Shri
Ashoke Sirkar went to London. I haa
it from people who were in London,

owner of the Ananda Bazar Patrika
Limited and the Hindustan Stundard
papers . . .

Surr M. H. SAMUEL: This question
hardly arises now.

GMGIPND—-RS—626 R.,—24-10-62—550

Surt BHUPESH GUPTA: It does
arise because the concentration 15 such
that . . .

SHrt SHEEL BHADRA YAJEE:
Are we discussing West Sengal poii-
tics now? The controversy between
Mr. Gupta and Mr. Ashoke Sirkar and

their foreign exchange money  need
not be brought in here.
Surt BHUPESH GUPTA: 1t does

rot suit you, it suits me.

Tue VICE-CHAIRMAN (SHri M.
P. Buargava): Mr. Bhupesh Gupta,
you cannot refer to persons who are
not here.

¥

Surr BHUPESH GUPTA: What are
you saying, Sir? We can If we can
discuss Dalmia Jain, why not this?
How could we discuss the L.[.C. ues-
lion on Feroze Gandhi’s motion? This
1s a new ruling you are giving. Any-
way, the proprietor of the Ananda
Bazar Patrikg Limited was in London
and he spent foreign exchauge to the
extent of £800 and money shifted
there.

[

Tue VICE-CHAIRMAN (Surr M.
P. Buargava): The House stands ad-
journed till 11 AM. on Monday, the

' 2T7th August
and when he was in London—he 15 the

The House then adjourned
at ten minutes past five of the
clock til] eleven of the clock
on Monday the 27th August
1962



